Fifth Series Yol. XX , No. 22 Monday December 13, 1971
Agrahayana 22, 1893 (Saka)

LOK SABHA
-DEBATES

(Third Session)

(Vol. XX contains Nos. 21to 25)

LOK SABHA SECRETARIAT
NEW DELHI
Price : Rs. 4 00



CONTENTS
CoLUMNS

No. 22—Monday, December 13, 1971/ Agrahayana 22, 1893 (SAKA)

Obituary References—
Death of Shri G. M. Sadiq, Chiet Minmister of Jammu and
Kashmir and Shri Bhagwandin Misra 1—14
Papers Laid on the Table 14—15
Election to Committee—~
Rajghat Samadhi Committee ... 1516
Statement re. Proposed Additional Measures for Maximum
Mobilisation of Defence Effort ... 16—21
Shri Yeshwantrao Chavan ... 16—21
Statement re : Additional Interim Relief to Central Government
Employees 2126
Shri Yeshwantrao Chavan ... 2123
Statement re : Sugar Policy 26—27
Shri F. A, Ahmed 26—27

Joint Committee on Amendments to Election Law—
Extension of time for presentation of Report of Joint
Committee ... 27—

Business of the House 2728
Coking Coal Mines (Emergency Provisions) Bill

Motion to consider 28—88
Shri Dasaratha Deb 28—-32
Shri Jagannath Mishra 32—33
Shri Damodar Pandey 3336
Shri K. M. Madhukar 3741
Shri Nawal Kishore Sinha ... 41—42
Shri J. M. Gowder v 42—44
Shri Shankar Dayal Singh ... 45—47
Shbri Ishwar Chaudhry 47—49
Shrimati Savitri Shyam 4951
Shri Satyendra Narain Sinha... 5153
Shri Ramshekhar Prasad Smgh 56—58
Shri Swaran Singh Sokhi ... s 5860

Shri §. Mohan Kumaramangalam 60—67



(ii)

CoLuMNS
Clauses 2 to 22 and the Schedules and Clause 1
Motion to pass, as amended 79
Shri Jyotirmoy Bosu 79—82
Shri Ramavatar Shastri 82—85
Shri D. N. Tiwary 85—86

Shri S. Mohan Kumaramangalam 86—88



LOK SABHA DEBATES
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LOK SABHA

Monday, December 13, 1971]Agrahayana
22, 1893 (Saka)

The Lok Sabha met at Ten of the Clock.

[MR. SPEAKFR in the Chair]

OBITUARY RFFERENCES

Dea1n oF SHRI G. M. SapiQ, CHIFF
MINISTER OF JAMMU AND KASHMIR
AND SHRI BHAGWANDIN MISHRA

MR. SPEAKER : 1 have to inform the
House of the sad demise of Shri G. M. Sadiq,
Chief Minister of Jammu and Kashmir and
Shri Bhagwandin Mishra, an ex-Mcmber of
our Lok Sabha.

The whole country was shocked yesterday
to lecarn of the sad demise of Shri G. M.
Sadiq. Just before Pakistani aggression Shri
Sadiq had been visiting the forward arecas of
Jammu and Kashmir and inspiring our brave
defence forces. He was at that tume taken 1l
and taken to hospital at Chandigarh for
treatment, Unfortunately he passed away
yesterday. So many of us happened to know
him personally and had the privilege of
working wit® hilm as colleagues, He was for
some years the Spgaker of the Jammu and
Kashmir Assembly and I had the honour of
attending the Presiding Officers Conference
together with him in 1953 and 1954, Shri
Sadiq was one of the valiant fighters of our
freedom struggle. He always stood by and
championed the ideals of  secularism,
democracy, freedom and socialism. His
Passing away at this critical juncture is a great
loss not only to Jammu and Kashmir but to
the entire nation.

1 was at Chandigarh yesterday at the time
of his death in the hospital. I conveyed our
condolences personally to his son and other
members of the family. Although Shri Sadiq
had never been a Member of this House, I
have made a reference about him in this
House as an exceptional case.

Shri Bhagwandin Mishra was a member
of the Second Lok Sabha representing Kaisar-
ganj constituency of Uttar Pradesh during the
years 1957—62. He also took a great part in the
freedom struggle and courted arrests several
times, He was a great social worker connected
with several educational institutions. He
passed away at Bahraich on the 9th December,
1971,

We deeply mourn the loss of these
distinguished friends and I am sure the House
will join me in conveying our condolences to
the bereaved families.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI) : Mr. Speaker, I rise
with a very heavy heart to give expression to
the dcep grief which the entirc House feels at
the passing away of one of India’s great sons,
Shri Ghulam Mohammed Sadiq. Even though
he had becn ill off and on for quite sometime
and in the last ten days or so we had heard
that his condition was critical, the news of his
death has come as a shock. It is a grievous
loss to Kashmir and to the whole country,

He was, as you have mentioned, one of
the foremost of those who organised the
people of Kashmir and began the struggle for
Independence in that state. He played an
active role in the States Peoples’ Conference,
and after independence, continued to be very
closely involved in the development of Kashmir
and in keeping alivein Kashmir those values
which all of us here hold so deer. He was one
who embodied the adhetence to secularism and
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Shrimati Indira Gandhi]

iocialism, He knew that Kashmir’s future, the
itability and peace of that beautiful State.
sould remain safe only if the people of
different religions could live together in peace
and work in co-operation. It was this belief
which gave him the cnergy and inspiration
for his work.

He was not an average politician, He was
an intellectual with wide-ranging interests and
with deep concern for justice, equality and the
rights of the cmmon man, Up to the last—
even though he was ill, hon. Members may
have noticed that he sent a message on the
recognition of Bangla Desh—his mind was
active. Throughout his iliness he was asking
questions and wanting to be kept fully informed
of what was happening.

He took great interest in the new books
which appeared, and I must say that some of
my most relaxing moments with him were
when we discussed new publications and the
various trends of thought in different parts
of the world.

He became Chief Minister of the State at
a most difficult period, but again, as you have
mentioned, he was an inspiration to our troops
there, and was able to mobilise the people to
resist all kinds of aggression, We feel his loss
is all the more because today we are fighting
the same values for which he stood, the values
of democracy, socialism and sccularism and to
safeguard our territorial integrity, His counsel
was always wise and balanced and we shall
miss it,

1 request you to convey our deepest
sympathy and condolences to his widow, to
his son and to his sister, all of whom had
been serving him these many years.

May I express also my deep sorrow for
our Member from U.P. who died on the 9th
of this month. He was a very active politician,

who served his State and his District,
Bahraich, for many years. He suffered
imprisonment several times during our

independence struggle. He was also a great
social worker who made substantial contribu-
tions to the cause of education in Bahraich.
He was President of the District Board for
several years, and although he has died at
the mature age of 80, he was active. We
sincercly mourn his loss and express our
sincere condolences to his family,
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SHRI SAMAR MUKHERIJEE (Howrah) :
On behalf of my party I associate myself fully
with the sorrow expressed here at the premature
and sad demise of Mr. Sadiq. He was a
noteable person and an established leader of
the Kashmiri people. His contribution to
secularism is sabstantial. His sudden demise
at this critical juncture is not only a loss to the
people of Jammu and Kashmir, but it is a loos
to the wholc country. So, 1 urge upon you to
convey our solemn condolences to the
bereaved family.

1 also associate myself with the sorrow
expressed by this House at the demise of
Shri Bhagwan Mishra, on behalf of my party,
and urge upon you to convey our condolences
to the bereaved family.

SHRI H. N. MUKERIJEE (Calcutta-North-
East) : Mr. Speaker, Sir, it was a terrible
shock when yesterday we learnt suddenly of
the death of Ghulam Mohammed Sadig.
Many of us in this House had the privilege of
personal friendship with Ghulam Mohammed
Sadiq. His passing away is not only a
grievous personal loss to so many of us but a
loss which the country could very ill afford at
this particular point of time. As the Prime
Minister pointed out, Sadiq was a politician of
a very different die and I think of him as
perhaps the most shining symbol in Kashmir
of that spirit of democracy, secularism and
socialism, which today is our greatest weapon
in the fight into which India has had to
embark. His leadership of the State at so
many critical junctures shows how a man,
who was the very pink of courtesy, was at
the same time indomitable in his convictions
and was capable of performing those tasks
which fell to his destiny.

Today there is taking place something like
a fulfilment of the basic principles of India’s
policy, particularly in the sphege of intere
national affairs, Today our country is engaged -
in a struggle which is mergedewith the struggle
for liberation of areas in oum region, which
have been crying for that liberation for so
long. Today is the point of time when
Kashmir, which is the shining luminous symbol
of India's attachment to democracy,
secularism and socialism, needed the leader
ship of which Ghulam Mohammed Sadiq
was capable in a most pre-eminent measure,
He has been wrenched away from us. There is
nothing you can do about it at this point of
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time except to offer our condolences and our
heart-felt sympathy to his family, to the
people-of Kashmir and to the people of India,
who have lost a leader of a stature which 1s
not very easy to find. I associate my party
and myself with the sentiments of sorrow at
the passing away of Shri Sadiq and also of
our former colleague from U.P. and I would
request you to convey our condolences to the
bercaved families,

ot e fagrd oA (efer)
eqey oY, S AT 9 gt o wWq
qA W& AT FgAy drx ¥ 0F IrIer
qeifas a1 fFar g arfes agw T
I e & A S odw WA ¥
QI | 92 9TRY Y AW WE AgY AT |
gar ¥ g faawar w1 g Ay frar
ITAY ASHAAIZT AGHT AqAT AT I
) | q7 7997 FF § ¥ oF UGN FAv
¥ | TR T UG AT A ged g
& 919 W A IAFT T9T GIF 94T | T
qar ¥ €7 ¥ IEE ST 1 oF feqTar
KT FY | 3% f7ow ¥ Faw T FWIT
% ufy 4 g5 & gar A AT afEET
Raar g oF gmARR Tadfaw ¥ €9
# g% |fEaed, 9w gfaa gig gard
foq ST 31 @A T A A A F
ool 9 gW Wy yfaw AN sEw@Far
AR N7 ¥ ¥ s M7 wAwk AT
T FENT FT qfaeq AT qgT F Fu)
a3 AT & 1 g fawary & fF g dwadt
U T ACFAY & §Fe ¥ ggar & @q
IO QW A A7 Fger ¥ fawrw & @aw
SO FEHEEAT & AT FTFTHAT

o WA A7 fy g NIW ¥ @
w3 qudfas wrdwal ¥ &% o O
qwT § s, e o SwAwT F ange
W oA ¥ wq ¥ Y e o @AY
56 § fr qF 4 o9 fasn &1 qEy
firor ar 1 ¥ g7 wreT @ ¥ ¥ fiew o
v ¥ oY I gt gaw ), ¥ freee
R @ Wy ¥ g faw @ o
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9 gw EHE &1 9 gAY SR
wys-gacq afeard a% ogar €

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
Sir, time in its inexorable march takes its
inevitable toll, but Sadiq Saheb was onmly 59
and we would have hoped that he would be
spared for many years to continue to make
his big contribution in our national life. In the
passing away of Sadiq Saheb we have lost not
only one of the greatest stalwarts of the
freedom movement but also a man of the
highest personal integrity, a man who, though
the embodiment of courtesy and consideration,
was nevertheless firm as a rock and inflexible
when 1t came to basic principles of secularism,
socialism and democracy to which he was
deeply committed.

Sadiq Saheb’s public life started 1n {931.
When the first political development in Jammu
and Kashmir in the modern age started, it
started as a Mushm Conference but within
a few ycars the secular forces, the basic
secular proclivities of the people of Kashmur,
asserted themselves and in 1938 1t was
conveited into the National Conference under
the Chairmanship of Sadiq Sahcb. The
historic meeting of the Muslim Conference
which decided to convert itself into the
National Conference was held under the
chairmanship of Sadiq Saheb. After that, until
1947 Sadiq Saheb played a leading role in the
movement of the national Conference and in
1947 when the first Pakistani aggression
took place—it is important for us to
remember that this aggression is really
only yet another in the series that began
soon after indepcndence in 1947—the people
of Jammu and Kashmir, irrespective of
religion, caste, or group rosc as one man to
beat back the aggressor. That was the first
set-back to the pernicious two-nation theory
that today lies finally dead and buried in
Bangladesh, and in that mighty upsurge
Sadiq Saheb played a leading role,

I remember when I first went to the State
as Regent and convened the Constituent
Assembly, Sadiq Saheb was chosen as the first
President of the Constituent Assembly. He
guided the deliberations of this body for the
first few years and then, when it was con-
xd into a legislature, he became the first
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{Dr. Karan Singh]

After that he became a minister, except
for a short interregnum, and in February 1964
1 had the privilege of swearing him in as
Chief Minister of thc State. Since then, for
seven years, he laboured day and night
despite failing health. It is not only now that
he was ill ; his health was failing for ycars,
but he had an indomitable will and courage to
carry on to serve the nation,

In 1965, when again Pakistan attacked the
State, Sadig Salub was the Chief Minister
and it was under his guidance and inspiration
that the people of the State once again with-
stood the aggressor. This time also, despite his
failing health, which was really extremely bad
over the last two or threc months, he went to
forward areas and organised cverything before
he left for Chandigarh. Then, in Chandigarh
hits last message, this honourable House will
recall, was a stirring call to the peoplec of
Jammu and Kashmir to beat back the aggressor
and to fight for the ideals of secularism and
socialism which he held so dear. It is a moving
thing that his very last words, before he finally
lost consciousness, were : Has Dacca been
liberated ?

So, you can see, here was a man, who till
literally his dying breath, was deeply committed
to national unity and to these ideals, and
when we pay a tribute to him today, we pay
a tribute not only to a great political leader
but to, what is rarer still, a great, good and
noble human being.

*SHRI C. CHITTIBABU (Chingleput) :
Hon. Mr. Speaker, Sir, it is really a great
misfortunue that the Chief Minister of Jammu
and Kashmir, Shri Sadiq, should have passed
away due to heart attack at this critical
juncture. On behalf of my party, the Dravida
Munnetra Kazhagam, I wholeheartedly share
the sentiments expressed by you and the Prime
Minister on the sad and sudden demise of
Shri Sadiq.

The hon. Members, who preceded me,
referred to the multi-faced personality of Shri
Sadiq and to his ability in tackling the issues
facing Jammu and Kashmir. When | wasa
Member of the Public Accounts Committee
upder the chairmanship of Shri Vajpayee, 1
had the unique opportunity of going to the
residence of Shri Sadiq. I was really taken
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aback by the way Shri Sadiq moved so
informally with the Members of the Committee
and by the cordiality and courtesy extended
by him to the Members of the Public
Accounts Committee. Though he was the
Chief Minister of a State, he was the personi-
fication of humility and courtesy.

I have no doubt that the citizens of our
country from Kanyakumari to Kashmir will
mourn hiy death, the death of Shri Sadiq, who
was a source of Himalayan strength to the
jawans guarding our fronticr covered with
snow. His loss is irreparable at this juncture
when our country is threatened by external
aggresslon, This is another illustration that
none, howsoever noble he may be, is spared by
the cruel hand of fate. Shri Sadiq shoul. be a
beacon-light for all of us who in this hour of
destiny arc ordained to carry out the unfinished
task left by him.,

On behalf of my party, I request you
kindly to convey our heart-felt condolence to
the members of the bereaved family. I also
request you to convey our condolence to the
bereaved members of the family of the former
Member of Lok Sabha from Uttar Pradesh
who has also been taken away from our
midst.

ot vareeRa fas (Jqag) ¢ oeea
ag1ga, a1 farg @F 9 gg aer fasfe
FT g9 gAY faar § fr aifes aga
gx St & @ Adf @, IT A AR 3w W
YT gt F T Naw K I Y TG HY
a¥%T A o awar | faq Q wgrgAmal &
sfa ¢u wgiafe afta v Y § 37 7 aga
ATATF § AA FTAMFT AT Y T A
sreg a1 1 = oy & ang oY gw S adf ¢
Tgaqed e ©, M vt 9@ graw
TR w1 AT Y g faer | Afpw anfes
amgE A H @A gy N ga Y ge Saran.
T A | wredte AT I fower #, w0
1T T T, ARG I7aq 3 Fowrer § gAY
wiergd #qa $da awa Ay wh 4
aifes arge @Y widw # gAR AT § AR
IF FRT N @ FRA Y g H

*The original speech was delivered in Tamil,



9 Obituary References

Ay @Y ¥ AT FH FH T AR gw
7 @ war §F WY & 1A Tvar 41, W
v & safraca § gud faay fasrg 2,
St aisfa XE), § aga w0 afwa §
& § 1 I wlerra gard) stawa 4, 0%
mA oY | 3AFr wfadw swar gr, I
WsZ 7 gAA 71 faed § | gAR aga § 6
wo oy § fr safsae st §, wex ww
ey g, o 951 e frg Aear § Al
qg SHIET JEE AT F@r §1 aga @
HITHY WEE-IS @S FF UF WAT
fem 5@ 2, AfpT wfaw agg 0@ af@ &
sufea & fa & 9% avus § amar a1 9n
& S 9T aafas gt @ wr@Ar 4r
%% HYF 1Y 97 g% SAH JT FW H
w1 faer, ot & oan famrr § g7 4
ag g v ogr fF A Y ™ =afeq
FEEE AR W N UF AN H
fady gf 2 & AfrA afmr s &
FIENT A & w7 g &, 1w, Jar Ay
amat & & uedly sNEw d Wy afr wy
¥ g¥ 97 #t g faw ardn

AR T AgT § S it waar
qAG W@ R I g H F ol 2y, &R
3Iq T 5 ag 41 f5 {97 areet F s dw
qEr § R o a7 @8 gwe & ag woga
R gew § awar g, 3T R FRWl F
9z ToIF ¥ ) gaf»u & waeaar @ym #
oY gRik yoft 3 AR wq FHT AT
9T NS @TU AWT 9 I§ AT 47 AR
¥ 92 NF A4

oY e FT 4@ WA ar § 98 aF
A § yorga gy gew &t ar § &, ofwa
gt a1 ¥ oY %ag gAR G U F @
dfey & swolt @1 w@ foq wifer e
Pl o il M ssT R} &1 0
A gF € Srararc ¥ wur & gut o
W w1 € e Ao Af § wgh w@ g@ N
W Al el guft, atx & wwwar ¢
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wgmar e frer @ gu & Aiw ®
oy fammr § ger w o

& oo 23 A a7 ¥ g QA "YY-
wrEl & afeard & sfy wgrafs afaw s
g, T oy oY AT AT qIE § Y AT
W A, 977 FY aE ¥ v AT AFY Y,
& gagar § 99 ¥ o1y gqr7 AN ¥ @y
EF #7 X § S50, graFr aaw ¥
BT FifwF g Wt ME-gaeT § 1

SHRI S. A. SHAMIM (Srinagar) : Mr.
Speaker, Sir, Sadiq Sahib is very well known
as a great politician, as a great leader. But
very few people know that Sadig Sahib was
a great man, a great soul also,  Sadig Sahib
was rather a shy politician, Hc was quite
and unassuming, Many people do not know
him personally. But those who know him
personally know that Sadiq Sahib was essen-
tially a poet who had strayed inlo politics.
He was essentially a scholar who adopted
politics asa vocation. He was one leader
from Kashmir whose ideological commitment
for secularism, democracy and socialism was
deep-rooted and most genuine. He had tre-
mendous physical and moral courage. I am
surc none of his contemporaries, none of his
colleagues, had so much of moral courage as
Sadiq Sahib had.

I know Sadiq Sahib as one of my political
opponents, I have had the privilegc of being
his severest critic. But we were the best of
friends. 1 know whenever I used to criticise
Sadig Sahib in newspapers or in the State
Assembly, whenever we would meet immedia-
tely afler that, he would never give me the
impression that he was a bit annoyed.

In fact, privately he encouraged it, and
when he was told by some of his collsagues
and friends that he was being very kind and
very nice to his critics, his answer was that
criticism and opposition is the essence of
democracy.

He is the first Chief Minister in Kashmir
who liberalised and democratised the Kashmir
politics and who fought upto the last, not
against the forces of autocracy or forces op-
posed to the democratic set up as it was under-
stood by some of his colleagues but bhe had
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{Shri S. A. Samim)

the courage and indomitable will to fight not
only his opponents but opposed [riends also
who stood for his principles.

Sadiq’s loss is a loss to the whole
nation, but more so to Kashmir,
because in Kashmir people did not
only respect, but people loved him

and yesterday when Sadiq  Saheb’s death was
announced, I heard the messages sent by his
political opponents, They had the warmth
and the fecling of genuine sorrow, It it very
seldom in these days that political Jeaders in
public hfc can keep their record as clean as
Mr. Sadiq has hept

It will be a great tributc to Mr. Sadiq and
his memory if we are able o remember the
message which he gave to his people and to
the nation, that humian dignity and democra-
tic valucs are supreme and they should be
preserved,

PROE. MADHU DANDAVATE (Raja-
put) : Sadiq Saheb has reached the end of
his lifes journey at a critical juncture when
our struggle for secularism has alrcady per-
mcated our borders and has reached the hearts
of the people of Bangla Desh.

Kashmir has always been to us not merely
the symbol of our national integration but it
has always remained a test case of our secula-
rism, and for the defence of those values
Sadig Saheb has laid down his life. We have
lost him at a time when we arc trying to
preserve those values apainst all sorts of
oppression and, therefore, his loss is all the
greater.

Many men after their death are cremated.
Their ashes are thrown into the Ganges, and
one docs not know which shores those ashes
reach. But there is Sadiq Sahcb who will
now lie buricd dcep into this motherland,
and his bones and flesh  will become a part
of the motherland to which he belonged and
for which he fought. I associate myself with
the tribute paid to Mr. Sadiq and also to
Mr. Misra whe  has also been one of the
valiant {reedom fighters of our country.

w varew § gowa (o gueRy e

wrent) ¢ srewe WY, Wi & Agw g
Famm R ewiA & ¥ 7 fokh uw
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faargazi ) afew & #fm & oF aga
e Eam T I5r foar g1 HF AW a5 §
srafis gAR ges § O aelgowdar wue
#Y Y § oY g 9T FAT @ AR AR
TW qF F199 @, ifes @y & gar
grala & & 98 9T NF qgq AT THAE

g1

arfaw aga @y faary faely 1931
# e gf o) SR 99 aTd YOFOTAE
¥ faors, wqzfesy & famis o o ok
aifgT g% gt af) sqifgm W@ fr frs
g wafamg sk afdat & faq ag v
Ty T8 oYC ag vAr TR W ¥ ow
FEHA F AT ITH AT =S AW X
srar ¢ o & awmar § fF afzs anga
Fag audl agl ¥ g7 AW FW B gy
agradt uF adFr § f5 A% qang go
IR 9T A HTAW W &R AS | g oft
gorea § f5 aifes mgg & ag 9y qwel
Fr gwraet fear | @@ a9t it and
foa # aga & onl & ai7 fgg o a@fE
37 wifedl aY awg ¥ IAH o N
qadieh ad mf | Gagefon, Awmfoen,
qafaa T gegwacht aT T 97 ¥ @
gz st a1 5 & e § fr gea
AT F G AW FE W ¢ § alww
t & zw 97F Sgel A eeE ) aew
WAA[G & §TIT F ATAN T@AT Ag@r £
SgT aF FIEATF B FT qI0GF ¢ ¥ I
TR 9T ATHAT FA X N gAR w
#Y ZI¥ TALU FT ATAAT FEAT ¥ W L
& St waTEe ga T § § wwwar §
fF 37 Sg@f At | X EW waE
wTHCA FT R R@ Ay E 1 :

LY

PROF, 8. L. SAKSENA (Maharajganj) :
The last enquiry that Mr. Sadiq made was
‘Has Dacca fallen’. That shows how keen an
interest he took in Bangla Desh and how much
he loved the Bangla Desh freedom-fighters.

T had the privilege of fighting along with

Mr. Sadiq in the freedom struggle. His
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loss to the nation is incalculable at this time,
when he was holding a key past in the
country as Chief Minister of Kashmir. He
was a scholar. He worked so much for the
poor and down-trodden that he was dubbed as
a communist, but hc was a great follower of
Mahatma Gandhi. His heart went out to the
poor and oppressed always.

1 had known him in Kashmir where I had
met him scvcral times. He worked with great
zeal for the emancipation of peasants and
the land reforms that he introduced in Kashmir
will remain shining memorial to his memory
in the history of Kashmir.

1 join all my colleagues in expressing my
condolences to the breaved fanly, and I
would like you to send our condolences to
them.

SHRI! B. R. SHUKLA (Bahraich) : Mr.
Speaker, Sir, 1 associate mysclf with the <enti~
ments of sorrow cxpressed on the sad demise
of Pandit Bhagwandin Misra and join in the
iributes paid in memory of the departed
soul,

Shri Misra belonged to my district Bah-
raich and was popularly known as Vaidyji.
He died on the 9th December, 1971 at the age
of 80 years. He was a valiant freedom-fighter,
having been imprisoned several times in con-
nection with the freedom movement. For
the last 50 years, the history of Bahraich is
intimately connected with his activities, There
is hardly any social and educational institution
of the district with which he was not actively
connected.

His contribution in the field of education
is particularly notable. He had been a Mem-
ber of the Second Lok Sabha and formerly he
was also a Member of the Vidhan Sabha of
Utter Pradesh. He had the offices of presi-
dent, Zila Parished and District Cooperative
Bank, for ® nifnber of years with credit and

istinction. He always stood against every
sort of explojtatigh, injustice and tyranny.
People always looked for help from him.

Hewas a great Hindi orator. In his
death, the country has lost a great patriot, &
champion of the underdog and an incessant
fighter against tryranny and injustice.

The tragedy caused by bis death is all the
more tragic because bis life-long companion
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and coworker, Thakur Hukam Singh, an ex-
Senior Cabinet Minister of UP had died only
a week ago.

I happened to be in Bahraich on the day
he expired, and [ joined his funeral cerecmony
and conveyed my condolences to his son Shri
Bhubaneshwar Misra,

I also join in the tribute to the memory of
the great patriot of Kashmir, Shri G. M.
Sadiq, who was a valiant freedom-fighter, a
great sccularist and a democrat,

MR. SPEAKER : The House may stand
in silence for a short while to express its
SOrrow.

The Members then stood in silence
Sfor a short while

10.40 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON WORKING OF SEAMLN'S
PROVIDENT FUND, 1970-71, NOTIFICA-
TIONS RE. MYSORE MOTOR VEHICLLS
(AMENDMINT) RULES, E1C.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI KEDAR NATH SINGH) :
On behalf of Shri Raj Bahadur, I beg to lay
on the table —

(1) A copy of the Annual Report (Hindi
and English versions) for the yecar
1970-71 on the working of the
Seamen’s Provident Fund Scheme,
1966. [Placed in Library. See No.
LT—1261/71].

(2) A copy each of the following My-

sore Government Notification (Hindi

and English versions) under sub-
section (3) of section 133 of the

Motor Vehicles Act, 1939, read with

clause (c) (iv) of the Proclamation

dated the 27th  March, 1971, issued
by the President in relation to the

State of Mysore :—

(i) The Mysore Motor Vehicles
(Bighth  Amendment) Rules,
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1971, published in Notification
No. G.S.R. 271 in Mysore
Gazette dated the 2nd Septem-

ber, 1971,
(ii) The Mysore Motor Vehicles
(Ninth  Amendment) Rules,

1971, published in Notification
No. GSR. 296 in Mysore
Gazette dated the 16th Septem-
ber, 1971. | Placed in Library.
See No. LT—1262/71].

(3) A copy each of the following Mysore
Government Notifications (Hindi and
English versions) under sub-scction
(2) of section 16 of the Mysore Motor
Vehicles Taxation Act, 1957, read
with clause (¢) (iv) of the Proclama.
tion dated the 27th March, 1971,
issued by the President in relation to
the State of Mysore 1—

(i) S.0. 1493 published in Mysore
Garzette dated the 26th August,
1971,

(1i) S.0. 1496 published in Mysore
Gazette dated the 25th  August,
1971. [Placed in Library. See
No. LT—1263/71].

@) A copy of Gujrat Government Noti-
fication No. GH/G/71/140 MTA/
1769/24353/E (Hindi and English
versions) published in Guirat Govern-
ment Garette dated the 19th August,
1971, under sub-section (2) of section
31 of the Gujarat Carriage of Goods
Taxation Act, 1962 read with clause
(¢) (iv) of the Proclamation dated
the 13th May, 1971, issued by the
President in relation to the State
of Gujarat. {Placed in Library
See No. LT- 1264/71).

10.41 hrs.
ELECTION TO COMMITTEE
RAIGHAT SAMADHI COMMITTER

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
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Mobilisation of Defence 16
Effort (St.)
(SHRI 1. K. GUJRAL) : 1 beg to move :

“That is pursuance of sub-section (1) (d)
of section 4 of the Rajghat Samadhi Act,
1951. the members of this House do pro-
ceed to elect, insuch manner as the
Speaker may direct, two members from
among themselves to serve as members of
the Rajghat Samadhi Committee for the
term commencing from the date of noti-
fication by the Government, subject to the
other provisions of the said Act.”

MR. SPEAKER : The question is :

“That in pursuance of sub-section (1) (d)
of section 4 of the Rajghat Samadhi Act,
1951, the members of this House do pro-
ceed to elect, in such manner as the Spea-
ker may direct, two members from among
themselves to serve as members of the
Rajghat Samadhi Committee for the term
commencing from the date of notification
by the Government, subject to the other
provisions of the said Act.”

The motion was adopted,

10.42 hrs.

STATEMENT RE. PROPOSED ADDI-
TIONAL MEASURES FOR MAXIMUM
MOBILISATION OF RESOURCES
FOR DEFENCE EFFORT

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sir, 1 rise
to take the Honourable House into confidence
regarding the additional measures we propose
to adopt for ensuring the maximum mobilisa-
tion of resaurces for the defence effort. But
before I do so, T would like to review briefly
the developments since the presentation of the
Budget in May. ® e

Honourable Members wilhremember that
the regular Budget for the current year as it
was finally passed had envisaged a substan-
tial increase in the hutlay on the Plan and no
social welfare as also a modest provision of
Rs. 60 crores for providing relief to refugees
from Bangla Desh, The last provision had to
be increased by Rs. 200 crores in August and
another demand for Rs, 100 crores is before
the Parliament.
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In addition to this staggering burden of
refugee relief which has been mitigated only in
part by assistancc from the international com-
munity, we have had to reckon with natural
calamities in a number of States including the
devastating cyclone that hit the cozst of Orissa ;
and these have nccessitated much larger assis
tance from the Centre to the States concerned.
Defence expenditure is also likely to exceed the
provision envisaged in the Budget. We have
not stinted and will not stint in ensuring that
our armed forces arc well equipped to carry
out thetr heroic responsibility to safeguard the
integrity and honour of the motherland.

Against this background, it has been our
endcavour for the past scveral months to kecp
the fiscal position under constant review. Our
first endcavour has been to  ensure the utmost
economy in non-Plan expenditute. Guidelines
have been used to the Gentral Ministers to
curtail their non-contiactual non-Plan cxpendi-
ture to the extent of at least 5 per cent and
we cxpect this the result in a saving of Rs.
50to 60 crores We have also urged the
State Governments and public sector enter-
priscs to attempt similar economies. In the
matter of Plan expenditure too, the Planning
Commission, in consultation with the Minis-
trics and the States, has been currently enga-
ged in an  exercise to explore the scope of
effecting economies in Plan projects without
effecting the progress of continuing schemes.
We have also held a scries of mectings with
the Chief Ministers witha view of bringing
about an orderly reduction in the size of the
States' overdrafts with the Reserve Bank of
India.

Alongside with these steps to restrain
fiscal expenditure, the Government have been
endeavouring to augment resources. The
Board of Direct Taxes has becn asked to ex-
pedite the collection of income and corpora-
tion tax arrears ; and total collections under
direct taxes this year may well excced the
Bu dget Ewim®tes by Rs. 70 crores, Owing to
he liberalisation of import licences, 1 also
expect the collegfion from Customs to be
higher by about Rs. 80 crores than what was
eatlier thought of. An improvement in the
realisation from small savings over what was
indicated in the Budget is also expected ; and
the net yield from market loans has already
been better than what I envisaged at the time
the Budget, Apart from improved collections
from existing takes and other revenue heads,
Houourable Members are aware that I have
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also initiated some steps in recent weeks to
raise resources through fresh imports. I am
grateful for the most understanding coopera-
tion extended by thc States in this matter.
These measures have had a salutary effect in
curbing the overall deficit that was threatening
to emerge. But cven so, during the first eight
months of the current year, l.e. from end
March to end November, the Centre had al-
ready incurred a deficit of Rs, 340 crores as
against the provision in the Budget, as finally
passed by thc Parliament of Rs. 233 crores
for the year as a whole.

The desperate attack launched by Pakistan
hasnow added a further dimension to our
economic and fiscal tasks, As I have
aheady said there is no question of our
stinting on the defence effort ; Honourable
Members may rest assured that whatever extra
outlay will be necessary to back up the heroic
deeds of our forces will be provided for, In
addition, the suspension of economic aid on
the part of some foreign countries may call
for a fresh look at our overall resource posi-
tion ; whatever has to be done on this score
too will be done. Honourable Members are
aware that in addition to the greatly increased
capability of our industry and agriculture, we
have improved our foreign exchange reserves
considerably over recent years. As long as
we remain united and determined in our pur-
pose, there is no need for any apprehension
whatsocver that we can be deflected from our
just course by any threats or pressures, econo-
mic or otherwise.

All this calls for a careful husbanding of
resources in the economy, and the adoption of
fiscal and other measures appropriate for pro-
moting economics, including economics in the
use of foreign exchange. In this task, the
entire people have to cooperate with the
Government. For, what the nation abstains
from utilising is what is available for the de-
fence effort, On the other hand, it is all the
more incumbent upon us at the present junc-
ture to ensure that prices are kept stable and
essential supplies are made regularly available
particularly to the weaker sections,

The Defence of India Rules now permit
us to deal effectively with the pricing and
distribution of essential goods. I would how-
ever hope that on their own, the responsible
sections of the community, iacluding indus-
trialists and traders, would take such measures
as would make it unnecessary to have pecourse
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to the Defence of India Rules. While I am
aware that trade union leaders and others are
doing their utmost towards strengthening  the
defence effort, 1 hope they would also exert
their influence towards restraining such de-
mands as could lead to an added strain either
on the exchequer or on prices. Similarly,
companies too, I hope, would follow a policy
of restraint regaiding the distribution of
dividends.

1 have little doubt that, irrespective of
creed or class, each member of the community
will contribute his or her mitc to the defence
effort. Honourable Members are aware of the
important role of the National Defence  Fund.
On two occasions during the past decade, when
we were similarly attacked, namely, 1962 and
1965 we had a most encouraging response fiom
the public to this Fund. The response on the
present occasion, I am sure, would be no less.
In contributing to the national effort, we should
not also overlook the needs of othcr agencies
such as the Red Cross or the Prime Minister’s
Relief Fund on which also much greater res-
ponsiblity will devolve at the present juncture.

There are in addition seveial other special
schemes in operation [or the mobilisation of
savings, including the large array of national
savings certificates ; and I would urge that the
people contribute generously to these schemes
too. In this connection, I wish to express my
appreciation to representatives of Central
Government employees who have shown the
utmost sense of responsibility and patriotism
in offering, as I will have occasion to elabo-
rate in another statement which 1 propose to
make shortly, that a part of their emoluments
may be credited to their provident fund ac-
counts or to the National Defeace Fund, 1
hope and trust their example will be followed
by all sections of society who will save additi-
onglly at least one day’s income in a month
and oontribute it to the National Defence
or to the various savings schemes.

We are proposing to float soon a new
series of National Defence Loans to which
banks and other institutions should be ina
position to contribute substantially. 1t is my
hope that the response to these National De-
fence Loans will not be less than Rs. 100
crorel.
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But Honourable Members will
that we have to be prepared for all eventuali-
ties. We must take measures whereby a gene-
ral restraint would be exercised on the demand
for imports. Wec have also to take particular
care to restrain the use of strategic commodi-
tics, auch as steel and steel products, as well
as of non-ferrous metals such as zinc, alumi-
nium and copper. Whatever fiscal measures
would bring about a reduced level of utilisation
of imported goods and, in general, would
lower consumption of scarce commodities have
to be enforced in the present circumstances.

appreciate

Powers arc alieady available under section
4 of the Finanve Act, 1971 1o impose a  levy
by way of a regulatory duty on customs to
cxercise restraint on  imports, I propose to
avail of this power in the present context and
impose a general levy of 2.5 per cent of the
vilue of all imports with the exception of food-
grains, books and a few other special catego-
ries. In addition, the same regulatory provi-
sion is also proposed to be invoked to impose
on a few spccified items a higher rate of
duty of 10 per cent,

A corresponding provision exists in Section
7 of the Finunce Act, 1971 giving the Central
Government powers to impose rcgulatory
dutics of excise to achieve a similar purpose
in relation to domestically produced goods.
It is proposed to invoke this provision in re-
lation to a few commodities, such as iron and
steel products, copper, zinc, aluminium and
unmanufactured tobatco. The additional duty
on iron and other metals will apply only to
domestic production without any correspond-
ing countervailing duty on imports and will
thus narrow the difference between domestic
and import prices. The duties on the three
non-ferrous metals are so graded as to  pro-
mote general economy in  their use as well as
to cncourage greater use of aluminium, The
duty on unmanufactured tobacco, which was
not touched in the last Budget, will yield a
significant revenuc of about Rs. 9 ° crores in a
full year.

There is one further proposal in relation
to the jute industry where profitability has
increased greatly as a result of buoyancy in
the market for jute products both at home
and abroad. I propose to take advantage of
this situation and increase the export duty on
carpet backing and hessian by Rs. 400 per
tonne. I also propose to increase the excise
duty on sacking by Rs. 175 per metric tonte,
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Notifications giving effect to all the above
proposals are being issued and these will
come into effect immediately. Copies of these
Notifications arc being faid on the table of
the House. [Placed in Library. See No,
LT~ 1265/71].

It is also proposed to levy a surcharge of
2.5per cent on income-tax payable by all
companies, including foreign companies. The
new surchaige will be applicable with reference
to current incomes which will fall due for
assessment in the assessment year 1972-73.
1t will not be possible to collect the new levy
thiough the existing schemc of advance tax
payments in the Income-tax Act. It will,
theiefore, bo  necessary to sponsor a Bill to
achieve the object. The Bill will, inter alia,
provide that an amount equal to 2,5 per cent
of the advance tax otherwise payable for the
financial year 1971-72 should be paid before
15-3-1972. Credit in respect of the surcharge
thus collected will  be allowed against the in-
come-tax liability for the asscssment year
1972-73, The yield fiom this measure in a
full year will be of the order of Rs 10 crores
out of which Rs. 7.5 crores is expected to be
realised this year. 1 am bringing forward a
separate bill to give effcct to these proposals.

The combined revenue effect of all the
measures proposed will be Rs, 135 crotes in a
full year of which Rs 60 crotes will be under
Customs and Rs. 65 crores under Central
Excise. In the remainder of the cuirent fiscal
year, the yield will be roughly Rs. 40 crores

Honourable Members, I am sure, would
agree that the measures I have proposed will
strengthen the economy in mecting the present
challenge. The heroism and valour of our
men in the Army, Nevy and the Air Force
and in other para-military forces demand a
simifar dedication on the part of all of us to
contribute our utmost to the defence effort. Sir,
it is in that endcavour that I have claimed the
indulgence of this Honourable House to make
this statenent:®

10 52 hrs,

STATEMENT RE. ADDITIONAL INTERIM
RELIEF TO CENTRAL GOVERN-
MENT EMPLOYEES

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) ¢ The ques-
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tion of granting additional relief to the
Central Government employees in the context
of the twelve monthly average of the consu-
mer price index having reached 228, has
been considered by Government in consul-
tation with the Third Pay Commission,
The Commission have after due consideration
recommended the grant of further interim
relief, which ‘'should be treated sri genmeuis
as before, at the following rates to the
Central Government employees with effect
form Ist October, 1971 ;e

Pay range Additional interim
relief per month,
Rs, Rs.
Below 85 7
8 — 209 8
210 — 499 10
500 — 1250 15

(subject to suitable
marginal adjustments)

The Commission have also observed that
the above reliel takes into account the
increases in cost of living index upto the
twelve monthly average of 228

Government have decided to “accept the
recommendations of the Pay Commission
Additional expenditure involved is estimated
to be of the order of Rs. 37 crores for a
full year while for the current year it will be
about Rs. 15.45, crores.

Tamlaying on the Table of the Hopse
copies of the Second Interim Report in
English. The Hindi version of the Report
which is not yet ready, will belaid on the
Table of the House separately early. [Placed
in Library. See No, LT—1266/71]

I seck the
this regard,

indulgence of the House in

In the context of the present Emergency
an offer has been made on behalf of the
staff by the members of the Standipg
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Committee of the Staff Side in the
Council set up under the Joint Consulta-
tive Machinery Scheme, that the amounts
payable on account of additional interim relief
for the mnnths of October and November
1971 may be credited to the provident fund
accounts of the employeecs. Such of the
employees who do not have provident fund
accounts at present will invest the amounts
under the Nationa) Savings Scheme Govern-
have greatly appreciated this gesture on the
part or the staff and have accepted the
offer. Suitable steps are being taken to
give effect to this arrangement, A number
of employees’ organisations have also volun-
teered to contribute one day's salary every
month towards National Defence Fund
during the present Emergency. The members
of the Standing Committee of the Staff Side
of the National Council have accordingly
suggested that the Payment of Wages Act
may be suitably amended to enable recovery
of such contributions to the National Dcfence
Fund by deduction from the salaries. Govern-
ment welcome the spirit in which this sugges-
tion has been made by the Staff Side and
have accepted it. Appropriate action is being
taken to put it into effect. I am sure that
the other categories of employees who are not
covered by the J.C.M. Scheme will also rise to
the occasion and extend their full coopera-~
tion in the implementation of these arrange-
ments for them also.

National

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Something is worrying our mind.
We would like the Government to make a
statement on the mischief and the design of
President Nixon. It is a very important
matter.

SHRI S.M. BANERJEE (Kanpur): I
want a clarification about the statement made
by the hon. Minister,

MR. SPEAKER : This item is coming in
the Rajya Sabha and he has to lay the
statament there. He is going there.

SHRI A.P. SHARMA (Buxar) : The
employees have decided to make a contribu-
tion of a day’s wages which will not be too
much for them to sacrifice of the country. I
hope that other friends whe are not covered
by the JCM, as the hon, Minister said,
will follow suit.
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SHRI JYOTIRMOY BOSU : Will you
kindly ask the Government to make a
statement ?

MR. SPEAKER : May I request
to wait for sometime ? Let
business be over.

you
the formal

SHRI S. M. BANERJEE: I am raising
this issue ..

MR. SPEAKER : You can send it to
the Minister for further elucidation. There is
nothing before me. I have got no notice.
You cannot raise anything so abruptly.

SHRI S. M. BANERIJEE : I have already
writtcn to you. Actually President Nixon
has threatened our country, and our Prime
Minister replied to it yesterday at the mammo-
th rally, but this House wants to discuss any
threat coming from the American imperialists,
and we would like you to allow us,

SHRI H. N. MUKERJEE (Calcuita
North-East) : When Parliament is in session,
threats to this country, even if they are made
by the head of the mightiest nulitary State
in the world, should not go unchallenged.
This kind of news is appearing in the papers,
and Government is also, surely, having its
reaction, but Government should take advan-
tage of the presence of Parliament by having
it discussed, so that its hands can be for-
tified in giving the kind of reply which tricky
Nixon deserves for the kind of action which
he has started. This kind of thing going on
makes Parliament a mockery if we cannot
discuss it, Therefore, we want Parliament to
discuss it.

SHRI JYOTIRMOY BOSU: Let the
Government be directed to make a ctatement,
It is a very important matter.

SHRI S. M. BANERJEE : You have not
allowed me to finish.

MR. SPEAKER : ButI have not ye:
allowed you to speak.

SHRI S. M. BANERJEE : 1 seek your
permission.

11 hrs.

MR. SPEAKER : When you get up
without permission and others also do so,
the result is, all of you speak simultaneously
and it is very difficult for me to listen.
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SHRI JYOTIRMOY BOSU : We are
now well-acquainted with Mr Nixon’s designs.
He is trying to bring treaty organisations
and involve them as far as the Indo-Pak
conflict and the Bangla Desh liberation
movement is concerned. Would you be so
kind to as to ask the Government to make
a statement in this House ? The Prime
Minister has said somthing about it elsewhere
but that does not involve this House. She
should make a statcment before the House,
so that we may discuss it.

SHRIS. M BANERJEE : Either the
Prime Minister or the External Affairs Minis-
ter or the Defence Minister should make a
statement. (Interruptions).

MR. SPEAKER :1 have not given you
permission. Those members who did not
give notice should not rise.

SHRI S. M. BANERIJEE : Itis said:

“The United States considers the
thrust of Indian troops virtually
occupying [East Pakistan, as an
attack on the very existence of a
member State of the UN".

We can give a fitting reply to this,

(Interruptions).

o} gew fagrdt ol (vnfead) @
seTT oY, qg 93 WE ¥7T ATAeT 8, TUR
Afew &1 gare T &1 o 330 @A
%1 & gare T8 § afes 7 W o F AY
g i g my aR Hgw
qET FY R | FY famara F A 0y
YT & N Y 0F AR FT W AW
Frfgg N fve oTe aNTg sewas 9wE ar
91§ g & §RA § AfPT gATEdY
WY A Jue W g Ay g I
Lieol

SHRI SHYAMNANDAN MISHRA (Begu-
sarai) ; After all, this House has been sitting
for a certain purpose during this emergency,
If the House is not taken into confidence
about international reactions and threats,
how are we going to advise the Government
properly in this matter and what is the use of
our continuing in session ?

Sugar Policy (St.) 26

SHRI BHAGWAT JHA AZAD (Bhagal-
pur) : It is a question of judgment, whether
we should take note of the imperialist
Nixon's undemocratic utterances. We feel
we should ignore them, rather than take
note of them in this House. That is also
an attitude to be taken into account,

SOME HON. MEMBERS /os¢c—

MR. SPEAKER : The Munister of Food
and Agriculture will make a statcment
now.

SIIRI S, A. SHAMIM (Srinagar) : Have
you decided about the request of thc members
for a discussion ?

MR. SPEAKER: I am not to dccide it.
1 will convey it.

11.06 hrs.
STATEMENT RE SUGAR POLICY

THE MINISTER OF AGRICULTURE
(SHRI F. A. AHMED) : As the House is
aware, the sharp rise 1n sugar prices in recent
weeks has caused widespread concern. The
Government feel that therc is  hardly any
justification for this rise.  On the Ist October,
1971 there was an opening stock of 140
lakh tonnes, which together with an esumated
production of 33 to 34 lakh tonnes during the
current season, will make a total of 47 to 48
lakh tonnes of sugar available to meet the
requirement of about 40.0 lakh tonnes for
internal consumption.  Discussions  were,
therefore, held with the representatives of
the industry, both in the joint stock and the
co-operative  sectors. It was emphasised
that in the current situation there was an
imperative need to hold the sugar price line,
and at the same time to ensure payment of
higher sugarcane price to the growers than
the minimum fixed by the Government, so
that the sugar production which had declined
since 1969-70 might pick up again in 1972-73,

I am happy to announce that the sugar
industry has been quick to appreciate the
seriousness of the situation and the need to
pay higher sugarcane price to the growers
than the minimum fixed by Government, It
has also agreed to make 60% of the monthly
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relcases available to the Goverament for
mecting emergent requirements  and for
distribution  through fair price shops to

domestic consumers at a fixed ex-factory price
of Rs. 150/ —per quintal exclusive of excise
duty. The Government have agreed to this
price taking into account the overall intcrests
of the canc-giower, the industry and the
consumer, Under this arrangement, it will
be possible for  the domestic consumers i.n
most places 1o get a teasonable part of thel.r
requirements at about Rs 2 per kg. In Delhi,
it will be slightly higher on account of the
higher octroi duty here,  This arrangement
is likels to be put into operation very soon.
If this measure does not bring about the
desired result, the Government would not
hesitate to take such stringent steps as the
situation may call for,

JOINT COMMITTEE ON AMEND-
MENTS TO EI ECTION LAW

EX1ENSION OF TIMF FOR PRESINTATION
OF REPORT OF JOINT COMMITTEE

SHRI JAGANNATH RAO : (Chatrapur):

1 beg to move :

sThat this House do further extend the
time tor the presentation of the Report
of the Joint Commitice on  amendments
to clection law upto the last day of the
first wech of the Budget Session (1972)”

MR. SPEAKER : Ithink this is very
correct. Now the elections are bemng post-
poned, you will have more time.  You need
not make it too rigid. The question is :

“That this House do further extend the
time for the presentation of the Report
of the Joint Committee on amendments
to election law up to the last day of
the first weck of the Budget Session
(1972).”

The motion was adopted.

brs.
BUSINESS OF THE HOUSE

MR. SPEAKER : Before we take up
the regular discussion I have to make one
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announcement. Government want to bring up
for discussion and immediate passing a Bill
entitled Naval and Aircrafts Prizes Bill 1971,
According to the reasons given, at pre-
sent our navy is unable to enforce the
stoppage of war-like materials carried by
foreign ships to ports in Pakistan because there
is no law on the subject. They want this law
to be passed immediately. I have informed
government that they can introduce and pass
that Bill either today or tomorrow, as
they like and there will be no difficulty from
our side. Copics of the Bill will be made

available to members.

SHIRI ATAIL BIHARI
(Gwalior) : Will it be discussed
tomorrow ?

VAJPAYEE
today or

MR SPEAKER : Perhaps tommorrow. I
will ask the Defence Minister to move it
today. It will be taken up tomorrow and all
the other formalities will follow.

11.10 hrs.

COKING COAL MINES (EMERGENCY
PROVISIONS) BILL CONTD.

MR. SPEAKER : Now we shall take up
further consideration of the Cvuking Coal
Mines (Emergency Provisions) Bill. We have
already taken 20 minutes over it. There is
s0 much urgent business pending and we
have very little time available. When the
time was allotted in the meeting of the
Business Advisory Committee, it was fixed on
the basis of the House sitting for the whole
day. But now that has been reduced almost to
half. Therefore, Members should kindly
take lesser time than they had originally
planned to take.

SHRI S. M. BANERJEE (Kanpur) : Let
us sit one hour extra,

SHRI ATAL BlHARl‘ YAJPAYEE
(Gwalior) : We arc prepared to'sit for the
whole day.

MR. SPEAKER : They want their officers
to be free and they want to be free themselves
for many other things. For us it isall
right ; we are doing nothing else.

SHRI DASARATHA DEB (Tripura
East) : Mr. Speaker, Sir, it is good that the
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ownership and management of 214 coking
coal mines were taken over by the Government
but, at the same time, still there are about
400 coalmines—-200 in Bihar and 200 in West
Bengal--which have b:en left in  the hands
of privatc ownership. The Minister had
pleaded that in the interest of the iron and
steel industry and for the efficient management
of these coalmines, these 214 coalmines have
becn nationalised. Why then, I ask the
Minister, about 400 coalmines have not yet
becn nationalised as yet and are left in the
hands of private ownership,

While supporting this measure I want to put
certain questions regarding the safcguards for
workers and employees in these mines, My
first question is whether the existing facilities,
which the employees have bcen  enjoying by
virtue of the Factorics Act, will continuc
after the taking over of thesc coalmincs,
like bonus facilities, wage facilitics, employ-
ment sccurity etc.

Then, workers’ earned wages have not
been paid by thc managment at various places,
particularly in Bihar. Thercfore, my second
question is whether, after taking over these
coalmines, Government is prepared to pay
thosec arrears. Thirdly, will casual workers,
who had been employed by the coatractors
earlier in the coalmines, be given jobs after
the taking over of these mines ? Fourthly,
will the management of the nationalised
coking coalmines be run by the appointed
bureaucrats alone or will the employees be
associated with the management through their
elected representatives ? These are vital points
which the House should discuss and about
which I want a specific answer from the
Minister concerned.

Then, the Minister said—the Bill also says
that—that in the interest of the iron and
steel industry these coalmines have been
vtionalisc& an the Minister give us a
guarantee that the, iron and steel industry
will take coking o{al only from these nation-
alised mines; or will they be taking moro
coal from the privately run mines just to
make the nationalised mines incur some
losses ?

There wasa lot of agltation in the
people’s mind when the taking over of
ownership was announced. It had appeared
in the papers also. One criticism was  that
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this coalmines industry was being run very
badly by the owners previously and the daily
production of 80 pcr ccnt of the coalmines
was only 10) tones or less. The experts’
opinion was that for economic production the
daily production in these mines required to
be 3,000 to 4,000 tonnecs.

Another point is about inadequate invest-
ment. The amount that the industrialists
have invested in this industry is very inade-
quate to develop this industry. The owners
and the management have removed almost all
the valuable machines, vehicles and other
necessary articles before and after the taking
over of these coal mines by the Government. 1If
these people are removing these things, I want
to know what steps Government have taken
to stop these things and to punish them
because they arc violating the provisions of
the Ordinance,

Immediately after the taking over of these coal
mines, a report has appeired in the papers that
these owners have already removed the muster-
roll books pay roll books and other necessary
documents just to deceive thc workers and
employces of this industry. It may be that
they have done it because the compensation is
very heavy and the basis of calculating the
compensation is also very peculiar, They
have fixed a certain year in which there was
the highest production. Therefore, these
people have taken all these things in order to
inflate the amount of production of coul so
that they can claim more compensation. They
have removed the most up-to-date machines
in order to use them elsewhere and to put the
nationalised industry to hardship,

These are the rcports we are getting from
the papers. Above all, these owners have
already withdrawn senior experts, mining
engineers, from the nationalised coal mines
sector and they have posted these people in
their head-offices. What is the idea ? I want
to know what steps Government have taken
to stop this. Iwant to know it specifically
from the Government, May be, some of
these experts may be available after some
time. But these people might push them in
certain factories just to sabotage the produc.
tion so that this nationalised sector caanot
cope up with the privately-run factories.

That is why I would say that the only
remedy of getting rid of the pressures of big
monopolises is that the Goverhment should



31 Coking Coal

[Shri Dasaratha Deb]

nationalise the entire coal mining industry.
Nothing should be left in the hands of the
private people so that the other sector cannot
creatc diffizulties in the running of our
nationalised sector.

Coming to thc point of liabilities, the
liabilitics of the Goveriment are very big.
The basis of compensation is a peculiar onc.
According to the Minister himsclf, the com-
pensation comes to about Rs. 350 lakhs per
month. No date-linc has been fixed as to
how long this compensation will be given. Am
1 to understand that as long as these mines
are 1un by the nationalised scctor this com-
pensation will continue 1o be paid. ‘Then, it
will 1nvolve a huge amount.

Besides that, for the development of coal
mining industrics, loans to the tune of
Rs. 28 78 millions dollars were taken from
the World Bank. The cntirc money has been
spent 1n the name of modernising this
industry. After the tuking over, an amount
of Rs. 17 crores is alrcady due to be paid.
1 think, the Government will have to pay that
thing. Besides that, these owners have not
deposited the provident fund to the tune of
Rs, 15 crores to the Bank. They are the
defaulters. Now, for that, the workers will
have to suffer, I would urge upon the
Government to se: that workers do not suffer
and the payment is made by the Government
to the workers,

Another point which 1want to make is
this.

Our point is that this Government is
going to give a very huge amount of
compensation to the tune of Rs. 3.50 lakhs
every month and our plea is that we want
that no compensation should be given. They
have taken cnough money. They have earned
enough money. They have looted the country.
They have deceived and looted the working
class peopie. After that there should be no
compensation to these owners. That is our
standpoint.

Lastly, I want to say that there is a great
apprehension in the minds of the employees,
particularly those who are working in the head
office in Calcutta, AJl these people are
apprehensive that after this take-over they will
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be retrenched. I urge the Government to
absorb all these workers and see that no
employees is retrenched. The Andrew Yule
& Co Employees’ Associations and other
Employees’ Associations have submitted memo-
randa to the Ministry concerned and also to
the President regarding safcguarding their
interests and I hope that the Minister will
consider all those points and sec that these
workers are not retrenched.

With this demand I support this Bill
giving warning to the Government to see that
the facilities which the workers and the
employees have been enjoying under the
Factoties Act and other Acts should not be
negated and they should continue.

MR, SPEAKER : There are so many
names, but the time is short. So I propose
to introduce rationing the time. You will
have to do with only 3 or 4 minutes, You
just mention your two or three points.

SHRI JAGANNATH MISHRA (Madhu-

bani) : Sir, 1 wholcheartedly support this
Bill.

This Bill should have comc earlier.
ever, better latc than never.

How-

Our coking coal reserves are limited. So
a stricter control was recommended on all
hands. Not anounce of coking coal should be
allowed to be consumed by non-metallurgical
industries.

The hon. Minister should come out with a
categorical assurance to this effect.

Mines taken over should first be reconse
tructed and consolidated. It is a challenge
and it should be faced.

With regard to non-taken eovgr mines, the
Government should declare its policy categofi-
cally to dispel the doubts \ind misgivings in
some quarters. The Goverfiment should come

out with a firm policy with regard to payment
of compensation.

Workers should be protected from all
exploitation.

Sons of the soil should be given opportuni-
ties to participate in this grand venture,
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The Bihar Government should be allowed
to participate in the ownership and manage-
ment of these mines to the maximum extent
possible.

Coking coal mines should have a
separate entity, and the NCDC should not be
saddled with more responsibilities. Organisa-
tions like the NCDC which are too big should
be split into smaller units as is done in the
USSR.

Coal transport isa vital probiem these
days, and an integrated plan has to be
formulated for transport of coal by various
means such as rail, road, aerial ropeways,
water transport etc. Most parts of Bihar are
starved of coal requirements for lack of
trains and adequate means of other transport.
Riverine transport may help in easing the
situation.

With these humble suggestions, I whole-
heartedly support this Bill once again and
seek your permission 1o lay a copy of my
speech on the Table of the House.

MR. SPEAKER : That will be a very
good practice but mot permissible. He can
give it to the hon. Minister all right, but he

cannot lay it on the ’I‘ablet of the House.
Lot
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A1 7 &€ 767§ 9% FE &1 & A
£ fr axor ol gw WAl #) we wR
qifE 9w TehaERe F1 I qU
fagre =1 fawra &), @@ gEr w1 P
& T Augd w1 Femwr gy

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) : I welcome the measure—first
the Ordinance and now the bill taking over
the management of the coaking coal mines.
Lvery committce since 1937, we were told,
recommendcd the taking over of these mines
and the matter has been under active
consideration since 1964. But no Government
could accomplish this task. 1t required a
Mohan Kumaramangalam to do this veiy
urgent work and thus satisfy the requirement
of the steel industry. We have through this
taking over already taken over the manage-
ment of ninety per cent of the coaking coal
production of this country There 15 no doubt
that at a suitable opportunity other kinds of
coal may be nationalised. But for the present
it has been a great achievement, according
to me.

I was going to draw the atteation of the
hon, Minister to clause 6 of the Bill. He has
used the word ‘compensation’. By sheer
efflux of time and judicial pronouncements it
has come to acquire a dcfinite mcaning and
connotation. It has created a lot of legal
complications, The constitution was recently
amended and the word ‘amount’ was substi-
tuted for ‘compensation.” I have not been able
to understand why the word ‘compensation’
must be used in this Bill. I have given notice
of an amendment and if the hon. Minister
desires, he may accept it,

There is another clause 17 which gives
power to the Government to enquire into
contracts and agreements entered into by the
former owners,

It isma very useful provision, but I do not
understand why only a period of twelve
months has beel fixed. It will be more useful
if the period from 1964 to the appointed day
is inserted in this Clause. The matter has
been under active consideration since 1964,
and my own fear is that during the last seven
years the owners of the mines must have
entered into lots of agreements and contracts
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which may nullify or at least put into difficulty
the Government’s efforts,

My information is that these mine owners
owe a royalty of Rs, 4 crores to the Govern-
ment of Bihar alone, The Employees® Provi-
dent Fund is another Rs. 4 crores, and the
Bihar Flectricity Board dues are another Rs.
10 crores The Bihar Electricity Board is
running at a loss of Rs. 32 crores every year,
When the zamindaris were acquired in the
various States, a provision was specifically
made in Act that all Government dues would
be realised before the compensation was paid,
and even interim compensation was not paid
so long as Government dues were not
recovered, So, the hon. Minster may cxplain
why he is going to give compensation without
realising Government dues first,

There 1s a Clause under which Govern-
ment wants certain powers to fiame rules for
constituting a Board of Management for
advising the Custodian-General. 1 am not
being parochial, but I would hke to know
whether  Government  proposed to associate
Members of Parliament with this Board. I
am not talking about myself, but there are
quite a few Members here who can be very
useful, who have had long expericnce of the
working of these mines and the actual
conditions there. If the Government is
prepared, it is not difficult to include some of
them.

*SHRI J. M. GOWDER (Nilgiris) : Hon.
Mr. Speaker, Sir, on behalf of the Dravida
Munnetra Kazhagam, I extend my whol-
hearted support to the Coking Coal Mines
(Emergency Provisions) Bill introduced by
Shri Mohan Kumaramaaga'am, the Minister
of Steel and Mines.

I am very happy that the policy of
Government in nationalising the essential
means of production in national interest has
received due impetus in the hands of Shri
Kumaramangalam and it has been left to him
to implement this policy vigorously. 1 have
no hesitation in saying that the policy of
nationalisation is being implemented solely
guided by the welfare of the people and it
is not the intention of the Government to do
away once and for all the private sector, and
the institution of private property. I would
just make a few suggestions on the Bill.

——

*The original speech was delivered in Tamil,
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The coking coal mines are being nationalised
with a view to meeting the essential require-
ment of our iron and stecl industry and this
measure should receive the unanimous
approval of this House.

When a grave emergency prevails in the
country, I would like to request the hon,
Minister to re-examine the question of
payng compensgation to the mine-owners. In
the Bull, it is staled that an amount of Rs 35
lakhs is proposed to be given as compensation
every month. 1 would like to know the total
amount of compensation to bz paid to the
mine-owners and for how long such a
compensation is going to be paid to them.
As there is no mention about this in the
Bill, T would request the hon. Minister to
clarify this point. The owners have been
exploitng the coal mines, which really belong
to the people of the country, for ages and
have amassed crores of rupees. When we
nationalise them in public interest, I am not
able to appreciate the necessity for paying
<compensation to these owners.

200 coking coal mines, 6 Raniganj coal-
fields and 12 coke-oven plants are being
nationaliscd. I would like to know from the
Minister whether the Government have verified
the pole potential of these mines. As
they are being exploited by the owners for
s0 many generations, they may for the
namesake be called as mines and there may be
no coal at all in some of them. Since the
Government have decided to pay compensation
to the mine-owners, it is necessary that this
aspect is taken serious note of by the
Government and it should be ensured that
compensation is not paid to empty mines. I
would request the hon. Minister to make an
assessment of the coal-bearing mines and then
make the payment of compensation. Similarly,
before compensation is paid to the owners of
coke-oven plants, the Government should
ensure that the plant and equipment are in
working condition. It may be that the blant
and machinery may have gone out of
commission and in repairs after so many
years of constant working. T would request
the hon, Minister t0 bear in mind this point
also.

In the Annual Report of the Ministry, it
is stated that there wasa shortfall in the
estimated off-take of coal by the Steel Plants,
with the result that there was huge piling of
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stocks. I would like to hon. Minister to
clarify as to how this happened. In October,
1970 a high level Fuel Policy Committee was
appointed by the Government and this
Committee, I do not know, has submitted its
report or not. So many such Committees are
appointed by the Government and the
Parliament does not come to know about
their reports. I would ke to know whether
this Committee has submitted its report and
the action taken by the Government on its
recommendations. There was also a scheme
of amalgamating small mines with bigger ones
with a view to conserving reserves of coal.
I would like to know how this scheme is being
implemented now. In the Annual Report of
the Ministry, it is stated that this scheme is
likely to bs finalised during the year 1971.

Sir, there is the Ministry of Steel and
Mines at the Centre and then there is the
Coal Board as also the Coal Controller’s
organisation, I need not say that all these
organisations are staffed with highly qualified

officials. With all this paraphernalia, I am
not able to understand how the coke-oven
plants were omitted to be taken over

especially when an Ordinance had been issued
by the President taking over the mines and
other plants. It is said that only the plants
covered by the definition “mine” had been
taken over. I would like the hon, Minister
to explain why such a serious lapse should
have occurred especially when the Government
had taken recourse to the issuance of
Presidential proclamation. [ would be happy
if the Minister could clarify how the coke-oven
plants were omitted to be taken over at the
time of presidential promulgation of the
Ordinance,

With these words, I conclude.

MR SPEAKER : How much time would
the Minister like to have for his reply ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARAMAN- «
GALAM) : About 15 minutes.

MR. SPEAKER: Then, I can give
another 25 minutes to the members. So many
of them want to speak. Apart from the lists
sent by the whips, independently members are
sending slips. I will have to ignore the lists
sent by whips and do away with that system
if members send slips independently also.
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SHRI K. D, MALAVIYA (Domariaganj) :
Now that you have cancelled the list, I seek
your permission to speak.

SHRIMATI SAVITRI SHYAM (Aonla) ;
I would also like to speak.

Wt wiwe qaw fag (99U) : aeqwm
aREa, fav 214 aifsw «e @q Y @
wsgw  frar aar §, faw ¥ fou -
aw oord e T §, & wwmer g oug
auen ¥as I 214 @Al A § A § i
7 d ag guen 9q @i Aifew A oy
100 7§ ¥ ¥t afys & o7 @l & wger

T &7 et amr g1t § 1 gwa, e,
qmqY, oW, g9sT @ife Y € @l &
mfew & ¥ ag o 7€ o 5 9 o
ey a1 A g, fe¥ aw IR Fae
qISar & T gt €Y, IWEY ag aner
agt @ afer § awaar ¢ v ag awear 97
A= e Ay F7 qEer § @ orel A
arere F Sl F A wTFR, WY, faw
UT FA T § A I 9fER F gy
7z &} arax § 5 N ¥ g Favar amom
a7 IFHT ST ATCA T IGF AW FT FAT
FTEl T4 fE 5@ avg # A 99 @qrEY
FHam g

11.57 hrs.

{MR. DEPUTY-SPEAKER in the Chair)

\
" W nr‘im &% ¥ T g,
J9%65 W 66 P Y fifend § 250
TR AY AT A, QA F AR ITE
afcare ) gaef e w1 worema o A
fear war qr 1 gafor goRe { o ST
oA § Few|E gfew @ w@r g |
¥ ag wgAr argm e @9 & g &
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Y grg-arg & @7 AT A qd
wde ¥ fadaw wTAr W g4 wer
agiey # \IgT FAR Foq ¥ 11 agray
F1 g9 1 OF fame 119 W § g
¥ guag fFage & ow aifer fis
qTEE FT ASEEFW T &Y, Tak foq o
BT # AT AT ¥ AF  HEgAT AT
g 5 g ot st iy anfgn fr A O
Ay Ay gEAr g Hargr avgm A7
Fifr TN T ATAr A gU w & av
TEFT A1 gAY wEgg

F@d aw # ag FFm WA g

frered @ § aix ag Aadf oy e #9¥ qx _° ABT F19 51 THAFw 17 F9g77 N

HEARW G AT 1 3fFT TR S A f
THFr @AY Iq g7 A E @ §
st wvgar § FF az ftdor adt gam, fead
forar, Iua s @ o I sud fou iy
qraT 1A 3y zuT fEar av o

D A 214 RfET S @w w
UNAFIT AT ) AN ¥ a1d U}
fo7d qe7 wrafes soFd § §1 & ag
FgaT g § 6 gaaiR o wfear § @
Frs Tee @ HIT I8 §@ Aifeq soad
F@ mamar s faa afi g x@
foq gaa @t &3 anfwda o&f 99 g agi
ggam g |

Yt arT 3w A fowor dead oR
AEIATE § S TR AT ¥ W QA
ar 3z farsor geard AT eEqate & A
Y wifeg 1w 8 Raar wifig fe
Ygqare Newww TR FTHR gra fad A
EE i CT R

giedfl @ @ FEARwE ffw 9w
Ia¥ ag Xar w9 F faeg FA[ww fgar
srar &, TSy FTRT AT AWE w1 &
12 T A 9 ST AT, e @

Ty § ot wifrwrd waw TSTAT AT 1 D ATNAE I WA KT AT 7 5, afew

/Y wgEAq a1 WD wTW ag
Lk

fi et ST F 3 WA A I &F
& ow Tt wrg N |
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[#h wwe =are Tae]

v am # 7z Fe g § F faa
TR & aay AFE-AE T AvAerESaT
firar ¥, Pt q¥z § AwIE AT @A A @
JmAargnT #T 3 #NfE gz @ agd 9@
qwert &1 T agr WL ATy faf
26 a1 o A wrew @ i gAd g
gag ot s AT &0

12.00 hrs.

amt aw & 77 FEAr =mEAr g
ff AwTAEe @Y ATE F AT HW S
#F Wl 73 8, fEA Awgel o awad &
HNaasax w zaar afus dg 99 @Fr
arfan, fam & 0 ag ot FUaT wed &
TE QW | AT HIA DFHY FEW 7 @Y
#vn s frad afus oaT-FeDmAad agi =
g &, feamt afa s Sfqwss agr ¥ enfeas
& za =1 O et ¥ wefzaea @), N
Ffeas &Y, ITTT fafam s &1 AT
wifgd famd avgt M A A Y 5
gart T A AT W TAT HrAHT
FTAATE |

 w ¥ g & @ faw w1 oama
Fear ¢

it frae Wiy (ar) : ITET AT,
faw afefeafa ¥ Miva-As F1 anvegdo
faur s &, 77 afifoufy ag ot gt awm @
Fafen o A aga T A ok zw w0
F1 OF-AF R ¥ F fos2 4y o) 5w
feagn T g wog o9 Qgwg wf D
fF = & feell Y ot @3 & wreor anwr
aq@ WE & WET @ W@ ) e
Qe T F1 Fyer @ ¥ o §, e
I ¥ G & fou o-fesdi Y smmeqr
oy aF 78l #r af ¥ T fou & e
¥ wgde T wgAT ¢ BE geqel aaer
ol o1 aTy g § § 1 %8 @l A ¥
R %8 ®Y ST ] aga Mwr A v B,
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w R A Fae & e
JITAT FT |

ot gaa ¥ omar § fr 9T X
& fadraw dary 9T @ & 1 F SAET =ngar
g fr aar wieead & g ¥ fadasl 2 w0
‘&7 gar weaay ¥ fadvesi A 0 ag
&, Y IAT ST FT A ;g § HIA
T AT@ A T @

qUTERE  AgEd, IS T SARET
o fgrea g Famgm § B fage &
srgde e & <l ) glawd ww aw
worgr &1 Y g€ o, aw FY 9T ¥ & wEw
qIF qEF @ T F& rawwr =Gy,
gt qars-foand £t syaen, fafsen ok
ITATH FY smaedt 9 A w1 fadw e
gar =ifgg

g ¥ o @@ NAX F1 favy
forar §, sk wifed 1 g5 Td KA F
forq sqaeaT FY &1 AT g9 F A H @AY
Y difq fraifa &0, § 99 & gvag §
%8 7Y Far Frgar, wfw sfawi wv g
ot arft oft &7 @ wifedd @ qTE A
gIma g A

oF wHT arer Y g Hww A gk {
AR o At &1 Nt T w5
2, TSETFETT G WA F ag A AR Ay
T G efr et § AT 9% @ QD
qraY & 1 ST FIHIT A GIA] HT W GHIT
(e g Yamr § @ feu weardw
fagier 8, & wvgat § B o 93 wieen
¥ AR 9 TF ¥ qGNT W qAA @
sqaea Yt o | wfe w afaw ¥ afw
¥ AT s Frar o ) and gard
@ﬁaﬁﬁﬁmmlfﬂfwrﬁ G
€ oY st forgd gy O A AW 8, 9w
# E F A aff fror, & wrgar §
frRarwiasg § 7 11 gwrd wfuw o
AT F ALY § @ TN W G N
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Y & P argy/am TR ar w1 § g
g fFamy ¥ @ oW oaqr Wiy A
SaeqT ¥ qAl WL GAWATHE GHIT
FUF |

AT F gAET F AT & §B A
FEAT FTEAT, GV 79 a1 F s fr Dfa
fanifer #7940, § Sw & w@ma T
Ffeq Frqequa, 199 FY 97 419 §, IO
w& AgY srraT Fifge 1 fagie a1 @
AT guE faeet o gad ey &
FATT TIAT TTAT § | HUT AR 9
Y [ FPH fAGR AT F FURL @
Iy gAk fagR W 9gT #1999
AT |

et aifast W (aawr)
Iqene AR, A A MFA FATHTSH
St #Y griew qurd I e g, A F 7@
Figfrs ¥3u ¥ foq oY SR SoMT &,
faad o 5@ 3w & oF agay a@ wiew
FIX A1 A9% § 9w gEA feomar
T @ ¥ AvdE ¥ AR qraew g
¢, S o w19 FwrewH # i
AA-gY ST qE3-9eY fw & @y @wr
S Elar 9T | o 99 W F) T qEY
9% 3w #Y qeanr feqr, dfFw v @wm
wnmmm,’ i & wifew X gw oW
FT WIgor faau“ | gafay 7 ot gw g
AT FT WCSIFF FW AT WY § AW

(L5

¢ wefafredu ) goea &

#t ¥gar v fF a2

TT Y FL | OF G a\ﬁwswm‘mrmﬁ
aTeY # wagd W @RR] FA AW R,
gl ,ave g e eraewT ¥ AR
W gRq @O few T EH
¥ uefafregwa by swafera 53

o arg g8 fagre & Wil O
TaR A egh k...
MR, DEPUTY-SPEAKER : This is

aboyt- coking coal, not about Electricity
Board.
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SHRIMATI SAVITRI SHYAM: That
18 also relevant here ; that is inked with 1t.
The admimistration must be improved, Other-
wise what will be the use of the

nationalisation of these things. ¥ aﬁgﬁ &7
afa oY 6 gW @9 & @Y WA
ERIT | o &
g gFT qEfafrdas adl gmd i
ST gIARIT R s gefafiwet &
® # g9 gu g, 37 A fawen, qw
% T ANASTIWT § F1E I N ATST
g &

gt wvaey § § ag of FgAr Al g
fr e & X & uw @ Toarfedt g
=ifgy 1 S @ @ngat ¥ A g W
R, Fraer §, oy ), S i
g, S ot WS 3w W oSuesy @, AN
TSl F& T @t NE ey faw
@mar wifga, faa & 7@ a9 &7 swaeqT @
fr frad 7@ &1 gEw & S T8 FEr
#g1 fre awar &1

agr 97 ot FNANT AT IT 5
wE &, § O FEgR WA 27 & 1 srawgar
& A& awwdt 1 oo faadt ot Praer @d
W A ¥ o §, ¥ 37 A aga v Ay
93 fA@t g€ &, #€ a7 AT & ¥ § A
% g afew 90 & amgg N w sewm
3T A AE wAGA F AN w7 qwwEr §,
Nfadw woe &1 agmr ¢, @S s @
TEMT YA A1T ¥ AT FY TFLST FH
FHRATA ¥ ¥ 9T HTRG A qAT AR
go ft 3T agY fawwar

arg & 1 faw & qg W quidw fear
s AmA F 7 ¥ I Wiy
e feegz i N Sve-Nia gy
FTARM | § TR ) o qgd
g & o 5o & gritow A W€ arervamant
7éY 4Y | g AW A @@ WET & Arfie
¥ gt g7 gEET gt 31 9w W
awened w1 pefrala o afage
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[frereft anferelt e ]

At e o IAEY Adve FIA ¥ Y A
A% TEA—F 78 gwm w9 § & @
a7 ATAwEaAT 6f | @ we wEgie ¥ STy
FETAEN f E ¥ o ¥ 9N
W o A g9y fao ¥ A fwm {0
Fed ¥ wedwalw @ W ¥ A
sraggsar Agr &1 o faar o g =
FITET @I FY FAT A0 &, I RFATAA
# ot 7 ¥ | frre & A 9T Ao
# ferdrtwe o O wifgg g
qfesss dFe § FX A-A1E o) RERvew=T
w7 QY S fe wigAe §RT 9T
o9 T A EY W FT GRS g1 A9,
gritEe wvE, d95d), fiAw woe, ¥ G
@ gagd A feedt wifed, &7 = w
AN FH & 1% A9 FHeawT F1 A
F 1

g g A w1 ot 3@ fF wefa
FAYA F &E O FRAFT FAS Y @Y,
IO 0w d argew & WY s fawfa
& off, 37 fawiie ar o sng fasme &3
MR 7 glagd o magd w1 @ S
=7fge

¥ WMEFATT W AET  UH WIS
aqT, fogd S w1 5 grE-wE AT
&1 AVASTEANA g0 Y & | § 59 q09@
w1 A @ gE) R THE gAresgATE &Y
w1 aEW @ fF gw AnTergdma T8
81 W % Qi F7 auEly W aw
% ? wETa o @ gu FO i AwAere-
dww R AR 3gw wifgn gt @9 @
g gefafrgum Y asmr @ar wnfegn
W Y €W AT g T Y envammwar
g

SHRI SATYENDRA NARAIN SINHA
(Aurangabad) : Against the background of
the dithering by the Government for well over
a decade, the Minister has acted with speed
in redoemning his assurance to the House, and
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therefore, I compliment him for having ended
the air of uncertainty and suspense which hung
over the coal fields all these years, Since the
time at my disposal is very brief, I won’t go
into greater details but come to the point
straightaway,

Even at the risk of being called a little
parochial I would like to make a submission
to the hon. Minister that thc Government
company when formed should have its head-
quarters at Dhanbad. The State Government
has also made a represcntation to the Minister
and 1 also add my voice to that,

Secondly, I was glad to know that the
Minister is making all efforts to find out all
available talents in the country to man the
management. Here again, I may tell the
Minister that, other things being equal, our
Bihari talents should get preference in the
top executive jobs. The State Government
in 1963-64 appointed a Committee to’go into
this question and the Committee expressed
its dissatisfaction over the employment of
Biharis both in the private and public sectors
and they made a recommendation that the
top executive jobs should go to our qualfied
Bihari talents.

MR. DEPUTY-SPEAKER : You want
this to be borne in mind so far as the coking
coal mines are concerned. You are trying
to go over the entire field of employment.

SHRI SATYENDRA NARAIN SINHA :
1 am coming to the point.

MR. DEPUTY-SPEAKER :

You come
to the point. Time is short.

SHRI SATYENDRA NARAIN SINHA :
The present Deputy Labour Minister has also
made a statement on the floor of the Assem-
bly that Biharis’ claims have not been given
due weight. Sir, if the Custddians age
brought from outside, they will not be looking
to the claims of the Bihahs sympathetically
and this is our point and this is very relevant
and the Minister is perhaps aware of the
strong feelings widely held by the Biharis on
this point, Therefore, I may tell you and I
make this earnest request to the Minister that
he'should bear in mind that, other things
being equal, our Bihari talents must get

preference in the matter of appointment to
the top cxecutive jobs,
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1 come to my third and last point. The
Minister knows that the coal fields present a
different picture altogether, The disparities
exist in a gaping manner. The collieries’
proprietors have not been able to implement
the recommendations of the Wage Board but
we have not noticed any curtailment in the
various privileges enjoyed by them. They
have been able to do so by undercutting the
wages of the labour, I am speaking from
my personal experience and 1 know that.

MR. DEPUTY-SPEAKER : That is
why they have brought forward this Bill.

SHRI SATYENDRA NARAIN SINHA :
Kindly bear with me, I am also making a
point. I have experience of that area. 1
come from Bihar,

MR. DEPUTY-SPEAKER : I am not
saying that the hon, Member docs not have
experience. I am only pointing out that it
is not the entire gamut of industries which is
being discussed. It is only a very limited
thing relating to the taking over of certain
coking coal mines, and that is all.

AN HON. MEMBER : You do not

know, Sir, what the condition of labour
there is.

SHRI RAMSHEKHAR PRASAD
SINGH : The management must also be

efficient. We are only pointing out that the
management so far has not been efficient.

SHRI SATYENDRA NARAIN SINHA :
I must be allowed to make my point. It is
our problem., You know, Sir, that in Assam
State, people from other States are not
being allowed......

MR. DEPUTY-SPEAKER : There is
no questign of Assam or Bihar here ........

PRASAD

SHRI BAMSHEKHAR
You

SINGH : This is our main point.
Cannot gag us.........

MR. DEPUTY-SPEAKER : This would
have been more relevant if we had been
discussing labour and employment........ .
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SHRI RAMSHEKHAR PRASAD
SINGH : This is most important, This has
caused.........

MR. DEPUTY-SPEAKER : Order,

please. Let not the hon. Member intervene.
What he says will not go on record.

SHRI RAMSHEKHAR PRASAD
SINGH : **
MR. DEPUTY-SPEAKER : Let the

hon. Member kindly confine himself to the
Bill and not go very far afield. That is my
only advice to him because the time at our
disposal is limited.

SHRI SATYENDRA NARAIN SINHA :
I am confining myself absolutely to the scope
of the Bill, and whatever I am saying is
absolutely relevant., Perhaps, Sir, you are
not aware that quite recently, even the
Deputy Labour Minister of Bihar has made a
statement on this question and said that the
claim of the Biharis has been ignored......

MR. DEPUTY-SPEAKER : The hon,
Member has made that point already. He
does not have to repeat that point. He has
made that at least fifteen times by now.

SHRI SATYENDRA NARAIN SINHA :
No, I have not repeated it. Kindly refer to
the record. I do not repeat my points.

Now, I come to another point. I have
already said that I am speaking from personal
experience when I say this, because I have
been connected with some labour unions on
the coalficlds, and 1 know that a large number
of workers were kept as casual labourers or
were employed as contractors’ labourers and
they were never given full wages as per the
wage board award. By undercutting their
wages, the colliery proprietors were making
profits, and I am sorry to have to say that
some of the labour leaders also colluded with
the coalliery proprietors.........

MR. DEPUTY-SPEAKER : This should
be taken up when we have a debate on labour
and employment and not now.

**Not recorded.
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SHRI SATYENDRA NARAIN SINHA
......... and their expenses run to high figures.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih) : Not only some of
the labour leaders but also some of the top
political leaders.

MR. DEPUTY-SPEAKER : May 1
suggest to the hon. Member that all thesc
points that he is making would be very rele-
vant to a debate on the Ministry of Labour
and Employment 7 They do not relate (o
this particular Bill which has a very limited
scope. I really wonder how these points arise
out of this.

SHRI SATYENDRA NARAIN SINHA:
Kindly bear with me. Sir; then you will
understand why I am making these points.
1 am saying that the Minister has said that
there are a lakh of workers cmployed in the
collieries I am raising the question of casual
labour and contractors’ labour, and I would
like to know whether the figure of one lakh
includes those labourers also or not. This
has got to be gone into very critically, If
they are kept out, then these unfortunate
victims who have been victims of exploitation
already will again suffer.........

AN HON. MEMBER : Shri Satyendra
Narain Sinha has taken 10 minutes already.

SHRI SATYENDRA NARAIN SINHA :
1 have not taken 10 minutes, because there
were so many interruptions.

MR, DEPUTY-SPEAKER : The hon.
Member would not have been interrupted if he
had been relevant. He was interrupted
because he was irrelevant,

SHRI SATYENDRA NARAIN SINHA :
I shall finish my speech in a minute or

MR. DEPUTY-SPFAKER : Now, Shri
Ramshekhar Prasad Singh. He should finish
in not more than two or three minutes.

SHRI RAMSHEKHAR PRASAD
SINGH : How can I finish in two or three
miautes ?
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MR DEPUTY-SPEAKER : I think hon.
Members have already agreed to take less
time for speeches.

»ft Trware ey fag (Bawr): sareas
oft, forg st 1% @gq 1 dFT 39 faw
1 orar AT § & EE @ war g
St 3T a1 ¥R gAarE ofenr § war gaw
91 IAFT Fedy AT A AqwHz A aq
g & 5T gy frar & 1 98t 9 F @
qATH BT F7 QI FT A qAH T[T A
TEARI T AT &1 33 @ OF &Y I
9 gy § 919 981 T FIW FH A AV
AIZT & I wAgH A Ad ] Mgy
91 TH AT G R A A qUA gy §
g AT forr § Sl Aagd ¥ ugd i §
T gaT geANT gar g | IR faenfdy
s e woaw g€ & 73 wwoaw
aga s=ot frar @, fr v & g wg
WA FT g f5 st w17 ag F@ ¥, foe-
mifes #iw sifsad mifss faar 3@ 4,
1T 9T FY FT Q13 a1 98 1 IqTeRE
#g1Ea, A9 7 FAHA1 % 4 a7 3@ 4w
F IT F gra’ ALY A | 3FT § qwmar
gadt g1 dmaar g fs Y Wt ww
AW FET AT F W 99 A qEATQ
ufwfirere 7 ), 3% wgx FH FR qmr
T Y AG, ITH gAE ®Y ¥ qow
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2 78 o WY a%w Ad g wwy

# 19 Y a8 W FAHTAT Tra g fE
fagre & & # of Quw Hifer &
wuifad 98 gu 1 gk wRW ¥ @ra-an
s g ¥ § ) g A ae & S
¥ g sqagr @A  few gw ag T
Wy § f gart faai & anw <y o aite
T fiw B oRwwmr w<F,  gewr
TR w7 fagr A Sferde # gad
1 ufadw a1 @R Ay gavw
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aafyy Wl § 1 ST WY w@t 9T T@Ar
F1fgT 1 AR T AN A FEIfeAT FAW
ag frar & 1 wwd g8 I faww A
&1 98 9=y AIIA § | S FIW AT qAA
2 afpr g A fq7 24 B & F=-
feaat w1 agre frar 8, 4 fasarg & @
Fegrr agaT g 5 fage d ol &Y A W
HIEYT FE §, AT AT TF F FIW qF FT
T4 § 37 F10 fagr H aga & from
CEil )

ansr forer 3gem A1 qfg & fom e
AARIZAANT FIAT AT & Ja ¥ I H
qry AW UF | AMAT ATITYT § I
a1 wifgn | Jme=rgmA Y gafg & ga
WIT %I Figd & WYY gg ey § Ay
a3 ¥ Y adr vgar wvgd, ¥fww § A
wtgar OF garX grdi #7 g gAT &, gANR
afgzrd |1 &7 &, g F @ fueA
=iy 9g 7 % T g R F1 IafAAmw
AT | §¥ g9 ST FLVE TG FT gES |
IR T w8 o ag faw F enw ¥ aeRw
7@t orrar, A 7 g =mgar § fr amar €
9 AF AT AT qF TE AAEN qT A%
wFH AF ¥ A & gwar qHEfEd
garfowd gan ot ag Selvery § g 9T
Froafgg ¥ fag o s f5l 9 ww
qTg ¥ T, wAAT AT gAATSIHT Y F@-
g flerd & FY ¥ a1 T wavar ?
ot Frgfves ardf & oF AT faw & w
for ot UF gee € o) ot s & fea
FrRue A g eTFramgErd L Ay
E @ Yar w Awd § Wfww S @ §

ST €, ;W sfeggww § FTTIIET
& W 7w %) s @ osgEar A
wifgr aifs ag wAfga o w981 F@ ¥
% |

At e ofy wiwe e fag 2 o B
g & 7@ af wifewdw & N
g a7 @ §, dfww 2P &F Nwed
HoTar G O Afeerd swTaeT W § )
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[y = Forg avat ]

gar agA A gl § FE ard AE R
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SHRI ¢ M SILPHLN (Muvattupushda) :
Mi. Deputy-Speaker, Member after Member
1s pleading for his case, namely, Biharis must
be appointed to lugh places. 1 want to point
out that there 1s another vorce which has also
to be added. f they want to  press such a
thing, then, persons from my Staic may have
to present their pomnt of view, and I plead
that 1 must be given an opportunity to plead
that point of view  Thesc are matteis which
affcct the Ketala people.  This should not  be
left unchallenged.

MR. DEPUTY-SPLAKER Order,
pleasc. I think this jpoint has been made,
perhaps, by Members from Bihar because most
of these mines aic in Bihar, That 1s the main
reason. Anyway, plcase try to conclude,

ot favp fag el S A daw
et Al fy aF &, Pmgar § SN
feat malady w9t 7 & & fNaw
WIEH T AT N AN ar § 18
arg a1 W S Sifgu ar 1 9g fas
foudy var & By v fafaee< areg sw
qId 1 A wray & & agi g & e
agt T8 F@W a1y anfewd § o 17 gAY
fawar § St & qg Iy &

19 FY 78 W AT iy FF anfa
g¥ O &1 AT ¥ AR ¥ fefadm qx
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fgar dar &w & 1 oy @ felem
e & g1 § ) qafey 1 T gEdT wH
adr O e W) wWE WE W owg
Frear gy gar |rfga o

& R & w1g § g9 faw w1 N
FATE

MR. DEPUTY-SPEAKER : The Minister,
SEVERAL HON. MEMBERS rose—

SHRI N K. P. SALVE (Betul) : No one
from this side has been given an opportunity. I
support the basic principles of the Bill. But
one or two speakers from here may also be
called.

MR. DEPUTY-SPFAKER Order,
please. Kindly listen to me. Within the limits
of the time fixed, we tried to abide by the
hist of spcakers submutted by the Whips. Here
is the list submitted by the Whips. I have
called cvetybody from the Iist. I cannot call
anybody else. The Minster.

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Mr. Deputy-Speaker, Sir,
may I first of all thank all the hon. Mecmbers
of the House who participated in this discussion
for the support that they have given to this
Bill ? I entirely agrec with them that the
decision of Government to take over the
coking coal mines is a long overdue one, and
I am sure that this will redound to the benefit
of the economy of our country.

Let me take, however, the points that have
been made in the debate one by one. My
friend Shri Deb has raised a large number of
points, but one point which I was not able to
follow at all was this : why he should ask for
a guarantee or an assurance that the facilities
granted to the workers will &ntiue to ke
given. To the workers who were not getting the
facilities at all, we are row giving many,
many facilities which were not given to them
carlier : wages that were not being paid
properly ; provident funds that were not being
properly deposited in the provident fund ; and
so on and so forth. I think Shri Deb will
appreciate that the nationalised organisation
undoubtedly will see to it not merely that
whatever facilitics have been given up to now
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will continue to be given, but to the many
workers who for years have been deprived of
the facilities due to them under the law will be
given those facilities. Already they are being
given. Wage board wages were not being paid
in a large number of collieties ; we are doing
our very best to pay them. You will also
appreciate that it takes time. Putting things
right in every one of the 200 collicries cannot
be done in a day, in a month, maybe even in
a year. We are trying to do our best and [
think we are entitled to ask your indulgence if
in certain areas we are not able to reach the
targets which we, you and I, put before our-
selves in relation to the worker.

So far as thc previous wages, arrears of
wages are concerned, arrears which have not
been paid, we are quite frank and it is difficult
to know how much it is. We are not able to
trust the books of the mine owners regarding
even the number of workers who are employcd
because that number suddenly swelled just
before nationalisation. So we have to check all
this carcfully before we commit ourselves to
certain positions. But I can assure him that
we shall try to see that whatever should have
been paid to the workers by way of arrears on
the 17th October is paid to them before a pie
of compensation is paid to the owner. No
compensation will be paid until the dues of the
workers, provident fund, royalty, etc. which
may be called national dues ar¢ paid and only
then any compunsation payable will be paid...
(Interruptions)

One matter on which hon. Members
coming from Bihar appear to be agitated is
about the employment of Biharis in the coal-
mines. 1 should like them to remember,
particularly those hon. Members who have
had quite a lot to do with administration at
various times of their political carcer and who
have now become very enthusiastic about the
employment of Biharis, that in the days gone
by in the mines, out of somcthing like 120

ior offers In the private collieries in Bihar
not more than 20 per cent, if not less, were
Biharis. The posi‘ion was, let us say, not some-
thing about which one can be very happy. But
today out of the custodians that have been
appointed in the recent selections something
like fifty per cent are Biharis......(An Hon.
Member : Only 6). Unfortunately your figures
are incorrect. I have been begging Members to
come and take the correct figures from me,
and not to listen to the former owners of
coking coal mines who are today the most
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enthusiastic sponsors of these
because they want to discredit
managements.

agitations
the present

I can assure the hon. Members with all the
sincerity at my command that the management
is doing its best to seec that the intercsts of
Biharis in Bihar are protected. The difficulty
is that many persons who successfully
prevented the nationalisation over the last 34
years have today suddenly bccome protectors
of the Biharis, piolectors of the workers,
protectors of the State Electricity Board,
protectors of the royalty for the Government,
protectors of ¢verything, though before they
were nationaliscd they forgot all those questions
and there was no agitation at that time, no
shouting on this question at that time. That
is why 1 should like to assurc the hon,
Members that so far as coking coal mines are
concerned, justicc is being done and will be
done to the Bihari, Wc have taken over the
management of the coking coal mines not to
do injustice to the people of that place but in
order to see that all the robbery and loot that
was going on by the minc-owncrs who have
purchased cveiybody at every level at every
time for the last quarter of a century is ended
once and for all... (Interruptions). I should
like 1o say that if 1 were to distribute  compli-
ments about persons who had enjoyed the
fruits of the coal mines, here will be very few
political parties or persons who have not had
the benefit by one way or another over all
these years...(Interruptions). The pot should
not go round calling the kettle black.

So far as the lieadquarters of thc coking
coal organisation is concerned, it will be at
Dhanbad, and only at Dhanbad. You may
rest assured that we do not want to take it
away [rom there because the majority of the
mines are there. But I would also Jike to say
that the primary and essential condition
regarding the appointment of persons to run
these mines must be their technological
capacity. We are all Indians, and we want to
make the best use of Indian talent, and I
would like particularly my friends from Bihar
to appreciate that the task of re-structuring
these coking coal mines is probably one of the
most difficult technological tasks facing our
country and our Government today,

SHRI N. K. P. SALVE: Why did you
allow them to become bankrupt ?



63  Coking Coal

SHRI S. MOHAN KUMARAMANGA-
LAM : 1 came only six months ago. There
was somecbody alsc betore, but I can assure
you that we are now going to do our best to
see that all the mistakes of the past are
remedied as soon as possible.

Let me deal with the question of compen-
sation, Almost all the Members who spoke,
except one, were very anxious that no
compensation whatsoever should be paid.
Whether we ltke it or not, at the present
moment under our Constitution some compen-
satjon, cven if one does not use the word
“amount’’ becausc that is the latest position
after the amendment, has to be paid. We are
ensuring, and we are interested in seeing, that
whatever amount is paid will only be paid to
the owncrs after all the dues of those who are
Jewtimately entitled to them, workers® provident
fund, toyally and so on, are met. 1 think
that is the best that we can do. So far as the
actual amount that 1s being paid is concerned,
we have arrived at it in the basis of a rational
calculation of management compensation
because we have been advised that even when
we take over the management, compensation
is due.

SHRI K. D. MALAVIYA (Domanaganj) :
Isitoris it not a fact that theie was a
deliberate attempt made to massacre the mines
in the last tew decades hnowing fully well that
one day the mines were going to be taken
ovel as, since the end of the Second World
War, this apprehension was there in the minds
of those people 2 Also, in spite of the fact
that voluntary  amalgamation measurcs
were tahen and they were persuaded to
amalgamate the mines, they did not do so.
Therefore, will these things be borne in mind
while paying compensation ?

SHRI S. MOHAN KUMARAMANGA.
LAM : Coming as it does from my senior
friend, Mr. Malaviya, who was also formerly
a Minister of Mines, it will be taken into
consideration, let him have no doubt,

So far as the coke ovnens are concerned,
the only reason for not including them in the
Ordinance is, let me assure you, pure
ignorance. We were not aware of the fact that
legal separation had been made between the
cohke ovens on the one hand and the coal
mines on the other. In certain cases the coke
ovens were not separated, and therefore they
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were taken over by us. Where legal separation
had been made and separatc companics had
been set up, we have taken power under this
Bill to take them over.

I was asked a question, I think it was by
Shri Shankar Dayal Singh who sabotaged
nationalisation ? Obviously the coking mine
owners who have been effective and strong
enough to sabotage it for over 34 years. That
is also the answer 10 the question as to how
the news leaked out. If they were efficient
and strong enough to prevent nationalisation
for 34 years. it will be beyond the bounds of
expectations that they will not be able to
know when it is going to happen, because how
werc they able to prevent it for 34 years ?
That is the main enquiry to be made, if one is
going to make any enquiry at all. I am not
prepared to say that any news leaked out, but
obviously after the commitment made to this
House duting my reply to the Demands for
Grants on st July this year, the coking coal
mine owners, to put it very mildly, were
somewhat disturbed and extremely anxious to
find out what was going on, and the fact that
Government was serious aboat its promise
made to Parliament was enough for them to
have more than a shrewd guess that the
mines were going to be nationalised. I would
like to assure the House that the actual loss
to the mines as a result of what has
happened is negligible. Pethaps some motor
cars have been sold and things of that
character. I do not say this just to satisfy the
House. As I said in my opening remarks, the
very fact that the production of coking coal
has not gone down, but on the contrary has
gone up since we tock them over on October
17, is sufficient proof of the fact that no
serious harm or damagc has been done to the
equipment or resources of the coking coal
mines. Those gentiemen among the mine-
owners who have taken away, or stolen, if I
may use the expression, any of the properties,
would not get compensation for it. So, they
arc not going to gain very much, .,

Regarding the question Bf Calcutta staff,
the difficulty is this. Knowing what may be
called the uncertainty of remaining inside the
private sector, many of the staff who were not
involved in dealing with coking coal mines are
being transferred to the coking coal sector of
private sector organisations, so as to be able
to transfer them to the public sector. We do
not want to take more than those who
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actually were doing work on the coking coal
areas. We do not want to take the other
employees in  Andrew  Yule or Jardine
Henderson who were working not in coking
coal areas but in other areas. Those about
whom we were definite that they wcre working
in coking coal areas, we have taken over.
About those regarding whom there is some
uncertainty, we have set up a screening
commiittee to examine every one of them, We
will take over those who were actually working
in the coking coal arcas and see that their
terms and conditions of service are
safeguarded.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Coking coal area is a vague term.
What about the coal department employees in
the agency houses ?

SHR1I S. MOHAN KUMARAMANGA-
LAM : 1 must make it clear that we will
not take over all the staff of the coal depart-
ments of all those companies, Wc cannot,
because there are quite a number of coal
mines left in the hands of the private organisa-
tions. If we take over everybody, we will have
an enormous surplus and then you will say,
“The nationalised sector is inefficient ; the
management is bad™ and so on and they will
say “The workers are not working™. So, let us
not get into that debate. Wc want to take
over those who lcgitimately have a right to
be included among workers of coking coal
areas, I think that is 4 fair and proper way of
looking at it.

Coming to contract labour, there has been
a lot of misuse, as members from Bihar know,
of this system in coking coal mines. Naturally,
it will take us some timc to set this right. But
it is our object to see that as early as possible
contract labour in these areas is abolished.

SHRI DAMODAR PANDEY

ngpletcl;.?

SHRI S. MOHAN KUMARAMANGA-
LAM : The law permits it so far as construc-
tion workers are concerned. But so far as the
actual working of the mines is concerned, our
object must be to abolish contract labour com-
pletely. So far as construction workers are
concerned, it is a different matter, I do not
think you are expecting me to abolisb it there
also,
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Lastly, the question was asked, why is it
that we have not taken over the non-coking
coal mines ? Firstly, taking over 214 coking
coal mines at one stroke was no small task,
Taking over of 14 banks, well-organised, with
good accounts, etc. could be done. So also
the taking over of life insurance or general
insurance. But to take over 214 mines of
this character and to be able to run them
effectively and efficiently was itself a Hercylean
task. I can quite frankly admit before hon.
Members that even now we are not satisfied
that we have complete control over the situa-
tion, and that is why so many complaints arec
coming, hon. Mcmbers write to me and our
officers are having a very very difficult time.
But, more than that, the main reason is, sO
far as coking coal is concerned, our reserves
are limited, At best we may go up to 50 or
75 years. But, so far as ordinary coal is con-
cerned, our reserves will take us somewhere
up to 500 years or so, perhaps more.

SHRI N. K. P. SALVE : In Madhya
Pradesh there is malpractice and misexploita-
tion and still he is not redeeming them, where-
as he has redecmed them in Bihar. Unscru-
pulous private sector people are running them
and there is dereliction on the part of his
Ministry. So faras non-coking coal is con-
cerncd, he should assure us that he will at
least ook into those types of malpractices and
misexploitation of coal,

SHRI'S. MOHAN KUMARAMANGA-
LAM : I was explaining to hon. Members
the difference between coking coal on the
one hand and non-coking coal on the other.
So far as coking coul is concerned, itis an
extremely urgent necessity from the point of
vicw of the present and the future that we
preserve and control the use of coking coal,
particularly from the point of view of iron
and steel industry. But that does not mean
that we are not looking at the ordinary coal
mines. We are examining that also. If the
coal miners conduct themselves properly, invest
money properly, implement the wage board
awards properly and in general act with fore-
sight as sensible industrialists do, then it is
a diffetent matter. But if they do not and
if they do not care for the interests of the
workers and the nation, well, government
certainly know what to do in the matter.
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[Shri S. Mohan Kumaramangalam]

I would conclude by mentioning one single
point, I think it was Shri N. K. Sinha who
mentioned the need for elimination of the
word ‘“‘compensation”. Iam accepting the
amendment he has moved and certain conse-
quential amendments. The word ‘‘compensa-
tion” will be deleted from the Bill and the
word “‘amount’ will be put in. 1 think the
point he has made is perfectly right. So far
as the other amendments are concerned, I will
move them here.

I thank hon, Members again for the sup-
port they have given to this Bill. But I would
only beg of them to be a little indulgent to the
government in this area for a little time be-
cause it is extremely difficult for us to be able
to do everything that we should do, even jus-
tice to the workers, because it is a very diffi-
cult job. To remedy all the sins that have
been committed over a quarter of a century
and more cannot be done in a short time. 1
would ask of hon, Members to give credit
for the genuineness of the administration
that has been set up and the bona fides of
that administration. Whatever you find wrong,
kindly bring it to my notice or to that of the
administration and we shall do our best to set
things right.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to provide for the taking
over, in the public interest, of the
management of coking coal mines and
coke oven plants, pending nationalisation
of such mines and plants, be taken into
consideration.*

The motion was adopted.

MR. DEPUTY-SPEAKER : We will now
take up clause by clause consideration. The
question is :

“That cleuses 2 to 5 stand part of
the Bill.

The motion was adopted.
Clauses 2 to 5 were added to the Bill.
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Clause 6. (Payment of compensation)

SHRI NAWAL KISHORE SINHA : I beg
to move :

Page 6, line 51 and wherever it occurs
in the Bill,—~

for  ‘“compensation’’ substitute—
“amount” (9)

SHRI S. MOHAN KUMARAMANGA-
LAM : The amendment of Shri Nawal Kishore
Sinha has put it in a very general way. It will
have to be amended slightly. I am accepting
the amendment, but there are certain con-
sequential amendments which I may have to
move. I do not know what the procedure is.

MR. DEPUTY-SPEAKER : If you accept
his amendment, I will put it to the House.
As far as the amendments to the other clauses
are concerned, they can be moved when the
relevant clauses are taken up.

SHRI S. MOHAN KUMARAMANGA-
LAM : The amandment says that everywhere
the word ‘“‘compensation™ is to be substituted
by the word **amount™. That would not be
entirely correct : though we agree with the
object of his amendment, the terms in  which
he has put it would not be entirely proper.

MR. DEPUTY-SPEAKER : The proce-
dure is that every amendment should be given
notice of a day in advance,

SHRI B. S. MURTHY (Amalapuram) :
It is not necessary.

MR. DEPUTY-SPEAKER : If it is not
necessary, then do away with the rules. But
the Chair has got certain discretion and under
certain circumstances that discretion has to
be exercised. But that discretion is mot to
be exercised all the time, Iam mentioning
this so that Government and M>mbaes kindly
bear this in mind. If they think that a parll-
cular amendment is acceptajle to Government
but is not properly put in words, they should
take action in advance and tell the Chair that
that has got to be done and not be caught
unawares in this way. The rules of the
House have got tobe taken seriously...
(Interruption). We should try to do things
regularly. The Minister says that he is pre-
pared to accept this amendment but it is not
put in proper words.
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SHRI S. MOHAN KUMARAMANGA-
LAM : The object of Shri Sinha himself is
not being attained by the amendment that he
has moved. I have reframed the amendment
in such a way that it will cover all the differ-
ent things.

MR. DEPUTY-SPEAKER : I will accept
that amendment now.

SHRI NAWAL KISHORE SINHA : Sir,
you have the power to permit me to move
that amendment.

SHRI S. MOHAN KUMARAMANGA-
LAM : It it not one amendment. It will
comc to something like ten amendments,
: To this

MR. DEPUTY-SPEAKER

clause ?

SHRI S. MOHAN KUMARAMANGA-
LAM : To clause 6, in sub-clause (1), for the
word “compensation”, substitute “an amount”.
Then, in sub-clause (2) and in the provisos on
page 7 of the Bill there are consequential
amendments, I have got the whole thing
here.

MR. DEPUTY-SPEAKER : Then, I will
put first the amendment of Shri Sinha to the
vote of the House.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Let him withdraw it. The hon. Minis-
ter has aecepted his amendment in spirit. He
need not press it.

MR. DEPUTY-SPEAKER : The Minis-
ter has given amendments to this clause. Al-
though the time is very short, I accept them
under these circumstances.

SHRI NAWAL KISHORE SINHA : You
wlll find that in my amendment I have men-
tioned that whgtever the word “compensation”
@eufts in the Bill, it should be subtituted by
“amount”™. In 2 general way both the
amendments are one and the same. But if
you say, I will withdraw it.

MR. DEPUTY-SPEAKER : Thatis up
to you.
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SHRI NAWAL KISHORE SINHA : In
that case, I withdraw it.

MR. DEPUTY-SPEAKER : Has he the
leave of the House to withdraw his amend-
ment ?

SOME HON. MEMBERS : Yes.

Amendment No. 9 was, by leave,

withdrawn.

MR. DEPUTY-SPEAKER : Now I am
putting the Government amendments to clause
6.

SHRI K. MANOHARAN (Madras
North) : These are amendments moved by the
Minister on the spot without getting your
prior permission and you are exercising your
discretion ?

MR. DEPUTY-SPEAKER : Yes.
Amendments made :

Page 6, line 51,

Jor ‘‘compensation”
amount” (10)

substitute *“‘an

Page 7, line 3,—
Jor “shall be” substitute—

“shall be computed at the rate of”
(1n

Page 7,—

(i) lines 2 and 3, omit *‘of compensa-
tion"” ;

(i) lion 7, omit “‘of compensation” ;
(iii) line 14, omit “of compensation”. (12)
(Shri S. Mohan Kumaramangalam)

MR. DEPUTY-SPEAKER :
question is :

Now, the

“That clause 6, as amended, stand part of
the Bill.”

The motion was adopted.
Clause® 6, as amended, was added to
the Bill.

*In view of the amendmentl_ to clan;e— 6 :d;;ted iay the House, the words *“Pay-
ment of compensationi” in the margina) heading to clause 6 were substituted by the
words “Payment of amount”, as patent ezror under the Direction of the Speaker,
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[Mr. Deputy-Speaker]
Clause 7 was added to the Bill.

Clause 8 —(Payment of compensation).

MR. DEPUTY SPEAKER The Minister
has given notice of certain amendments.

Amendments made :
Page 7,
(1) tme 31, for sscompensation”’,

substitute— *‘an amount’ ;

(i) lines 34 and 35, omit “of com-
pensation”’ ;

line 35, for *shall be™ substitute —
ssshall be computed at the rate of"’

()

(v) hines 43 and 44, for ‘‘compensa-

tion" substitute “‘amount”. (13)
(Shri S. Mohan Kumaramangalam)

MR. DEPUTY-SPEAKER : The question
is @

“That clause &, as amended,
of the Bill,”

stand part
The motion was adopted.

Clause® 8, as amended, was added to
the Bill.

Clause 9 was added to the Biil.

MR. DEPUTIY-SPFAKLR We are
neating 1 O’ Clock Is 1t the pleasure of the

House that we finish this Bill and then
adjourn ?

SOME HON, MEMBLRS : Yes.
SHRI JYOTIRMOY BOSU : Tomorrow.

Clause 10, — (Penalties).

*n view of the amndmen{s ;o cla:x

‘““Payment of amount”’
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SHRI RAMAVATAR SHASTRI (Patna) :
Sir, I move ! -

Page 8, line 1{,—
after “miue” insert—
“or rcmoves or destroys it”’ (1)

Page 8, line 17,—

Jfor “six months’ substitute ~

“two years" (2)

Page 8, line 17,—

Jor ““ten thousand rupees™ substifute—
“fifty thousand rupees™ (3)

SHRI S MOHAN KUMARAMANGA-
1 AM : Sir, so far as the amendments of Shri
Ramavatar Shastri are concerned, I will accept

Nos. 1 and 2. la retwn, let hun diop the
rest.

SHRI RAMAVATAR SIIASTRI :
right. I am ready for this compromise.
withdrawing amendment No. 3.

All
Tam

MR. DEPUTY-SPLAKER Has the
hon, Member the leave of the House to with-
draw his amendment No. 3 ?

SOME HON. MEMBERS : Yes

Amendment No. 3 was, by leave,
withdrawn.

MR DEPUTY-SPEAKER : I am now

putung amendment No. 1 to the vote of the
House.

SHRI JYOTIRMOY BOSU: Sir,ona
point of order. We are supposd # adjourn
at 1 O’ Clock On Friday, when a very impoﬁ
tant Resolution was soughty to be taken up
about GDR’S recognition, the Congress
Members insisted that they would not sit after
1 O’ Clock Today we do not want to sit be-
youd 1 O' Clack. Therefore, we should ad-
Jjourn right now. That is the motion I mave.

o se 8 adopted by the House, the words
of compensation’ m the marginal head:

‘“‘Payment

ng to clause 8 were substituted by the words
» 83 patent error under the Direction of the Speaker.
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MR DEPUTY-SPEAKER : I have said
at the beginning that it is at the pleasure of
the House. Is it the pleasure of the House
to continue until we finish this Bill or wc
adjourn now ?

SOME HON. MEMBERS : Let us finish
ite

SHRI JYOTIRMOY BOSU : We will
not be here.
SHRI K, MANOHARAN : You had

put the question to the House alrecady and the
House had agreed to sit till the Bill was fini-
shed. He was a party to that,

SHRI JYOTIRMOY BOSU : No. He
is always good at catching the wrong end of
the stick. 1 again repcat it and I move it in
the shape of a motion : —

“That the House do adjourn in time and
not continue with the List of Business.”

13, hrs.

SHRI K. MANOHARAN
jected by the House.

: It was re-

MR.
please.

DEPUTY-SPEAKER : Order,
I have heard you. You have stated
a point. I have said that I have taken the
sease of the House. (Interruptions) and it
is my opinion that the sense of the House is
to continue. But, if you challenge it, 1 will
have to put it to the House...({nterruptions)
Order, please. I will put it in the form of
question to the House,

SHRI JYOTIRMOY BOSU : Would you
kindly sit down for a minute ? ¥ submit again
that on Friday when hon. Member, Mr. Hiren
Mukerjee, was wanting to have a few minutes
and one minute to introduce that resolution
of his on such an important issue as recogni-

oione of ®¥he *GDR, the Congress Members
there protested and the Chair had to listen to
that. To-day i you make an exception,
we will not allow you.

MR. DEPUTY-SPEAKER : 1am not
making an exception. Last time also 1 put
it to the House. I took the sense of the
House, To day also I will take the sense of
the House. To-day my opinion is that the
sense of the House is to continue. .
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Now, the question is :
*‘Page 8, line 11.—
after ‘mine’ insert—
‘or removes or destroys it.” (1)

The motion was adopted.

MR. DEPUTY-SPEAKER :
put amendment No. 2 of Mr.
Shastri to vote.

Now, I will
Ramavatar

The question is :
“Page 8, line 17,—
for “six months® substitute,~

‘two years'. " (2)
The motion was adopted.

MR. DEPUTY-SPEAKER :
question is :

Now, the

“That Clause 10, as amended, stand part
of the Bill.”

The motion was adopted.

Clause 10, as amended, was added
to the Bill.

Clause 11—(Offences by Companies.)

MR. DEPUTY-SPEAKER : Mr, Rama-
vatar Shastri.
MR, JYOTIRMOY BOSU: You are

exceeding your jurisdiction. You have not
given a clear ruling on what I have said.

MR. DEPUTY-SPEAKER : I have given
my ruling.
SHRI JYOTIRMOY BOSU : You have

not. On Friday last, in your wisdom, you
could have continued the House after
1 O'clock. But at quarter to one because the
Government wanted to scuttle the move of
Prof. Hiren Mukerjee in introducing his
private members’ resolution on GDR recog-
nition, which they wanted to obstruct, the
House was adjourned ; and to-day if you have
double standards......



75 Coking Coal

MR, DEPUTY-SPEAKER :
pleasc. No double stundards.

Osder

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. S. SHANKARA-
NAND) : He should withdraw that word.

MR. DEPUTY-SPEAKER :
vatar Shastri.

Mr. Rama-

SHRI RAMAVATAR SHASTRI :
to move :

I beg

Page 8,~
omit lines 25 to 28. (4)

guTeTer wEE, T A o1 Wi &,
3T ¥ g AT AEAT § 1 g9 WA &
YFATT T HNE TN ANE A FY, A5
T@T FTH AL AV 79 ATedT F AT aAfR
& g @ifag € dY I o fade,
afew gw wrds & sfey s uw wwAT
e g7 Wigy @ fogg @y a¥ afawd
FIX AN IFT A@ A 7 Iy fAww
99 & | qU qNgA agq W Y, IR
fou 1% gwaman, w1 fagn, T @@
A @ gar wfgd arfs a% W 51
& o FH a1y O fATE 91T ) T FFT
%) sgaey @ 9@ &Y S AW §, I
fewde s 3 ufsy & wigmr &
YT 30 SMYT F1 SFRX FF FJifF
W ¥ oA FW oAl W ayfen e
Pl ot oo T =7 a1 v A @At

SHRI S. MOHAN KUMARAMAN-
GALAM : lam afraid I am not able to
accept this amendment mainly because I don't
think my friend, Shri Ramavatar Shastri, has
understood what exactly this proviso means.

This proviso only lays down that no
person shall be liable to punishment if he is
able to prove that the offence was committed
without his knowledge. So the onus entirely
lies on him and I can assure him and he will
accept my assurance that it will be extremely
difficult for anybody to prove unless he
gemvuioely did not have any responsibility for
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hat particular act. It is not we, the Govern-
ment or the State ; the prosecution will have
to prove that he did know, It will be pre-
sumed he did know and the onus will lie
entirely on him to show that he did not know.
1 think that at least must be allowed to him
because if he really did not know and if really
the officer had nothing to do with the matter
at all cxcept being formally responsible, he
should be entitled to prove positively that he
did not know, That is why I cannot accept
this amendment.

MR. DEPUTY-SPEAKER : Now, I will
put amendment No. 4 of Mr. Ramavatar
Shastii to vote.

Amendment No. 4 was put and
negatived.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clause 11 stand part of the Bill".
The motion was adopted.
Clause 11 was added to the Bill.
Clauses 12 to 19 were added to the Bill.

Clause 20— (Coking coal mines to which
the Act shall not apply)

SHRI RAMAVATAR SHASTRI :
to move :

I beg

Page 10, omit lines 24 and 25. (5)

MR. DEPUTY-SPEAKER :
ment is now befure the House,

The amend-

st qRTERATe A © qU o EMEE a8
R fr #0191 20 &7t Y wawdt () Ew
FY EET &A1 AIGAT E | X9, FNF FT A9
vz § fF oo g & grr faeT
Y gRER gWefa § o e & wraad
Forx § st wifen Ao (arg-aas fa%)
1 &d @y §, ST S @ § sAw
ST A FOAT A § | GG Aok
ag & 8 (i A oy Afr §, 9 qb g
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¥ aww A @ w¥M F wEAT =gar §
e ga & o oY w7 wioamgar § faA &
FRO W9 I KT GFD SS9
F @ BT WE ! T AG I AL
f& gawY faer 7 W a7 swRFL AT
FAY FT FRYAT a7 & T, FI AR
ager Ag) fadar @t 99 gwg W R
N oarERd geir 1 zafeg gmavg &
AR #Y gz A7 w1 N e
R A TE A@T 1 XAFT WIS A AT
e sgi sl ag e = @w
FET IR §, AfFw g@ qW ¥ g7 WX
HE FAAI AR § AT AT AW-{F F IV
& AT TAHT S ALY FAT TR € |

Auway gy wgaw g fF oawmA
wifEr-are el & faqr frd) e &,
gq 99 g9 ¥ Sifae 1 fFer sea@ar
a1 TN & g9 § agf WA wifgo, e
F1 gz ag faedt =ifge, fawor ar gl
gaErd #Y gz Adt faedr wifgg g @
foq & o amgT & 3o ST @T § )

SHRI S. MOHAN KUMARAMAN-
GALAM : 1amafraid I am not able to
accept the amendment of the hon, Member.

The object of this Bill itself is to protect,
conserve and promote the scientific develop-
ment of the resources of coking coal needed
to meet the growing requirements of the iron
and steel industry. The proviso to clausc 20
says ¢

“Provided that this section shall not extend
to such mine or part thereof which, in the
opinion of the Central Government, is in
eavtBcess Of the requirement for the produc-
tion of iron and steel by that company.”

.

The clause lays down specifically that this
Act shall not apply to any coking coal mine
owned or managed by a company engaged in
the production of iron or steel. Actually,
this proviso can be taken advantage of by the
coking coal mines that are owned by the two
private sector iron and steel corporations,
namely the Indian Iron and Steels on the one

AGRAHAYANA 22, 1893 (SAKA) Mines, etc ,etc, Bill 178

hand and the Tata Iron and Steel Co. on the
other, These are coking coal mines which are
specifically being run for the purpose of
supplying coking coal to these industries or
companics, and by and large they are being
efficiently run. We do not think that it is
appropriate at this time to include them
within the provisions of the Bill,

MR. DEPUTY-SPEAKER :
put amentment No. 5
House.

1 shall now
to the vote of the

Amendment No. 5 was put and
negatived.

MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That clausc 20 stand part of the Bill."”
The motion was adopted.

Clause 20 was added to the Bill.

Clauses 21 and 22 were added to
the Bill.

First Schedule

MR. DEPUTY-SPEAKER :
two government amendments.

There are

SHRI S. MOHAN KUMARMAN-
GALAM : These are consequential amend-
ments in relation to certain mistakes that had
been made in the Bill,

Amendments made :

Page 15, Sl. No, 87, column 2,—

before  “Bast
“‘Surendra™ (7)

Loyabad™ inser{—

Page 15, Sl, No. 87, column 4,—

Sfor “Central  Alkusa  Colliery
Company"
substitute *Surendra East  Loyabad

Colliery Company” (8)

(Shrt S. Mohan Kumaramangalam)
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MR. DEPUTY-SPEAKER :
tion is :

The ques-

“That the First Schedule,
stand part of the Bill.”

as amended,

The motion was adopted.

The First Schcdule, as amended, was
added to the Bill.

The Second Schedule, clause 1, the
Lnacting Formulu, the Preamble
and the tiile were added to the
Bill.

SHRI 8. MOHAN KUMARAMAN-
GALAM : 1 beg to move @

“That the Bill, 35 amended, be passed.”

MR.
moved :

DLEPUTY-SPEAKER Motion

“That the Bill, as amended, be passed.”

SHRI JYOTIRMOY BOSU : The
Mimster has done a ot of drum-beating on
his own Government. May [ ask  him how,
when default had taken place of provident
fund contributions to the tune of Rs. 15 crores
during the 25 years of his Government’s
golden rule, the government machinery was
functioning 2 What was done to  dctect and
prosccute those w. 0 musappropniated the poor
workers' contribution held in trust in the
provident fund ?

As regards mplementation of the Wage
Board award for coal mine workers, who does
not know that most of the employers in the
coal fields, the patron-saints of this Government
in power tuday, had been committing frauds.

SHRI DAMODAR PANDEY :
did his party do when it was
West Bengal ?

What
in  power in

SHRI JYOTIRMOY BOSU : The
employers had been inflating the wage bills of
workers and they not only deprived the
workers of their dues under the very nose of
this Government but also crcated black money
through evasion and used it for their nefatious
purposes, The Minister had gone to the
extent of saying in reference to me ‘the kettle
calling the pot black’, May I tell him what
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was the position of arrears of royalties due to
the West Bengal Government when my party
came into power in West Bengal ? The first
thing we did was to get hold of those racketeers
and collect the arrears that they owed to the
state exchequer. What energetic action did
his Government take here or they in Bihar to
collect the arrears that were lying, crores of
rupees, with owners of the coal mines ?

The coal coking mine owners knew long ago
that nationalisation was coming. They decided
to make hay while the sun shone. They mis-
managed the coal mines, took the best out of
them by way of profit. Nationalisation will
mean a lot of trouble for Government when
it takes thesc over. Everybody knew it was
coming and there was a lobby working here in
Delhi for the last two years.

This is not an isolated case.
sugar decontrol also, Government did the
same thing, They had let others know about
it. The sugar mill owners made [fantastic
profits when sugar was partially decontrolled.
I will cite one instance. Nine sugar mills in
9 months of a particular year inade an
excess  profit of Rs. 12 crores partial
decontrol.  When nationlisation of in.urance
came about, the private owners did not leak
out. So it was easicr for Government to
tackle it. But in this case, since they knew
m advance, they got time to prepare them-
selves and did the worst thing they could do.
They removed moveable assets as far as
possible and took maximum advance
from the banks. The Custodian in a press
conference at Dhanbad on 20 October had
said that most of the moveable items had been
removed by the erstwhile owners.

In regard to

SHRI S. MOHAN KUMARAMANGA-
LAM : 1t was later contradicted as wrong,

SHRI JYOTIRMOY BOSY : *1 am- got
yielding. Now, they also took to mean
manipulations in the matter of employees who
totalled over a lakh of people. They adopted
the scorched-earth policy. What is the
provison for punishment ? That shows the
class character of this Government, In the
case of thess misdeeds, they could only give a
punishment of imprisonment for six months,
or, a fineof Rs, 10,000. [ want to ask the
Government categorically......
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SHRI S. MOHAN KUMARAMANGA-
LAM : My hon. friend is not following the
procedure of this House. I am sorry he did
not listen when 1 had answered the points.
(Interruption)

SHRI JYOTIRMOY BOSU : I want to
ask the hon. Minister in how many cases such
misdeeds have been detected and in how many
cases prosecutions have been launched so far.
Then, when are you going to nationalise the
other 400 collieries which are in a way inter-
locked with the coal venture. Coal, although
a basic raw material for industries including
steel, in the working of the collieries, the
workers are the most neglccted. They have
sacrificed the most, but they are living daily
under worst-living condition in disease and in
misery. Everybody knows about it. What
about their compensation ? In what the
Government are proposing to give, they might
use the word ‘“amount” or “capital” or
whatever it is. It is also royalty, as very
rightly described by my friend on the other
side. Why is it that the Government must
think of paying compensation while thcy have
made the best out of it under their ownership
for the last 25, 30, 40 or 100 years ?

This nationalisation has given summary
powers to the Custodian. He can do away with
any employee or worker. This is a very wrong
thing. The wokers who worked under the
private ownership in the coal mines should be
fully absorbed in the nationalised sector.
Contract labour which has a share has been
rejected by the custodian ; there also, we want
wou to look into the matter.

Big businessmen, during decontrol in 1967,
under a very corrupt Minister, were allowed
to give lower grade coal as a substitute for
higher grade one at higher prices, It meant
adulteration also. It was given to the
Government-controlled industries, and in this
manner, 1,000 million tonnes of low grade coal
were allowed to be substituted for higher

§ladacoale @

Sand stowing’ is another scandal. The
big businessmen have been given not less than
Re. 1,78,59,983 on account of sand stowing
charges. This is nothing but a daylight
robbery. I say that according to the industrial
policy resolution, if you interpret it in its true
spirit, all the coalmines should be nationalised,
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You must see that the conditions of the
workers who have contributed most to the
development and growth of the coal mines are
improved,

it URTEETT el ¢ gqTewer  wEEd,
ag WY 214 41 WEF ST @ B
g smaEqr ¥ X Fr fao § wwer &
YHET FTGT § | 99 a5 fggears #1 AegR
FTRYST T I Y AT F@T WG AR
7g 9 ) fowm & w0ifE g & @
T AT-frET FIA W ot ag W
FAST @IHT FToAqT T H Y H orafw
AIFT TN fog AT AT F Q@ R
tafoy 3% feg ag gt A aw § %
RN Wt gawT eanm fear @ Afew
ATATFAT g AT A & 5 qamw waer
1A} &1 asaw sfgs frar Y e
agt st dinr-gedt @ <@ &, agt aT
MeArs 9% W I W o fear oA
i =gt ¥ AR N a7 "Egw W 9w fr
Egtagicic R ol |

gEH A F ag FEgw wgar §
aeft /et ot ¥ oA fs & 5§ frew
Fiteg WY & 9 € AT Oy wWaw e
gAY AT HIETT A 9 I FH B v
oY afedem oY gamm wEd @, I
g1 § fr 9 wifew & fo o &
Q1§ IAY qHAr ARAT § W1 TG A1
g% § 5 aweER wiferd fras mifes
fergea™ & 0% T g oafy wxw-
TEAL § I T % ¥ am AN
e & fou 6 0w vy &1 & faur
war a1 ? afg gt @ 97 Al N oW
feq a@ ¥ AW fear ? @y ag O
Mag g fF aue AR RN @I Y wI Y
F0T FT grarg 7€ IWHAN AR D@
Frex ot wAA WY g ¥ ok ¢ ? Wy
ag ata WY g9 § 5 o &< wwadt ot 20
mEew A wifes 4Y, 3§ FAY & iy &
} U, dom, greed, wenes Mza, ey
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[+ wrsTETT W]

zwR, F FiTg aghy gar forr ? & wgm
fe @ @@l A TRl FEET A
FRYE g AT A1 EA ¥ AN @

P e |t & fr Faearfest &
twaw g

a7 g ot @ & fr fow & wfos
¥ @ gaaTe & 2z §5 § ¥ g0 ¥ qgq
a® fa qr @mi & dar faser g0
qﬂo@o@o%iﬁmﬁrﬁﬁm?
BygA Erg A AN F Aw Wy aga a9
wfw @ mfest # @ 0 fa¥ & & i)
T aEm argl A aiw gt wfg aifs
T fedy gF wY Teadt Y qf @ At
THTT JH! TIOT I F & |

Taw fog & 70 wEw B geEaR
T g fr ot wER wqr g s
w1t T Afosl 9 g 9T F1 FEH
ag a1 &% 1 7% wAT gEel ¥ Sw @
w1 fagre fage A€ & oral 30y =y &,
I Wt o AT gy 1 F FEgw TEgAw
§ fram ag wifvd &1 o fr i
F14wT WA ATfes GHFT GHT o gar
FTF TAT, N FEH F AGT, A 9w T
g 3w F q6 F ¥ WA ad
wifgh

WE Fom fEd i ffagrd
FT §q WY 937 9¥ A qT @ S
REIIFAAME? Y aft S Y
a% qF @AY 9w feg gT A qur 3w
gfral & a3 AT |, et Wy
Y ATZ T AT ISTFY, GIT GATST &
foqat 1F e ad § 39 qEAT TR
€1 2 A A qEl Y O g T
wm T o wfge 1 ¥few ag A
a&d §, S wt mANg G ¥ s,
FIC At R gAr awfe fae @ gAey
Facerary A fem oA wifgd o s
wer A v N Y froag awi & Omy oy
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wfywr &% 1wy fear s fed, ®few
WY #Ye WIRATAr T AT ]W § [T 6N 7,
g § o e §T AT SATY HE
W®E oS A W §TF §w
gfradt /) drey & fod wifowi ) goreh
F @ § W A A o g FA N
Wt 35 W g, I S § qIFETT @ W
TN

UF a1 ST TeT g 1 gg AT AgAAr
gf ¥ wgr a1 f5 sfoar da & oF g
¢ YT g7 A IgH wA w § 1 I
&% wig FE 9w Y W I SEre
faw Tor Y 39 G ¥ ATAT ST IGH
Wiax vaar gl 1 o &Y e §
ar v us feedfeds wodifas T o
fagre & wwelt 1@ 9% § @R o9 wfoq gl
Fmfes 7% &, ag N & F= q@Ar
TIEY ) I wrd ¥ mgi ora) wod) Y
TS FTET §, W) IR ST T A
TG g7 qEET I NN-ATE AT
gy § | 9wt 9% A qETTY ¢ 78 e
F ot & A qq a% § X
ferifedz ok seam &l A widg §
g A B wrfed 1 gz Wy aifow W@
W] EA A & arrawr eara fewrar
FEgar § 1 A o fagrd s de-fagrd
T FoT WE 1 AN Ay IR A
g § I A} 9% e AgY faaw wnew
arfed, 3T gra § gzt o< A 9wy af
& 3% w1y A A Afgd |

FeMfeqa 1 oY weaTRENT gon § oud
¥ awArw AAwT Y § o) Aogd & faete
mﬂﬁgv Wi’!ﬂﬁﬁw q™
RRE afn 7 A S Ry
gl 73 Fifw ag 7ogd ¥ a9 @
qeE ¥ aeafeqt ¥ | P oY Ay ayi
EETAT I ATFEY | T 4 AR FIW AQ
Tt AR AW N E ag s wd
LaC i
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gy FE gugay Fy e s foar
¥ v o1 am Bk awre wgl
¥frg oY ANIE AR AIA 9T V@Y AGT &,
ggag M e F1 Y § fawe A
W | agh ¥ AAGT ST TEFT AT FLQ
¥, wg guad § fr ag e Sfta R 19w 7%
1T AR AT A AT qre) aw wrfest A
qr ) TR AT | 9K 78 S I AU
7 feafy ¥ 78 @ qw 3751 sy &1 ] fam
Nt Hgwt g fAwE aF5x 4 7g @ fwre
foar st Frared & fog a7 Y dlk MR
STAT qEaT | 3% foY gI% qra g TE
oY | gafe I wagT A g3 fEoaw
ag F19 9% AE FET ABA § 1 IFA
T FITAT G FY T A2 dR @z
F& AT P T fgar i g@FT FIST IAX
& AT AMfgy arf fgrgeam &t sl e
Y o wfe gf & 9g 70 & ¥%, sra) Al
Fr wifa¥z &z wagd AN gAQ A
T T 14T T2T AT Y | WE IgT §F I
faar s

& weal & Qg ¥ ¥¥ faw w7 guwdw
F@r g

SHRI D. N. TIWARY (Gopalganj): 1
was amused to hear the criticism of Shri
Jyotirmoy Bosu. When they were in power
in Bengal, they did little to realise the
royalties from thesc mine-owners, What they
did was to get subscriptions for their party
fund and left them off.

We welcome this Bill, bnt it has come
very late, and many of the mines have been
spoiled by the owners. But it is better later
than ever.

I support the contention of Shri Ramavatar
Shastri. 4, striet check should be made to find
/8 The things that have been taken away by
the colliery owners, and suitable deductions
should be made in their compensation. Other-
wise, we shall suffer a loss, and our whole
scheme will be frustrated,

We, Biharis, have had a very bad experience

in the pAsT O PUBIR " secroy undertakings T
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Bihar. We have found that Committees of
Appointment are formed in such a way that
others get preference over the children of all
soil, So the Minister should be careful in
forming Committees so that the real interests
of the children of the sotl may not suffer, I
do not say you should put only Biharis there.
When they are not competent, you may not
appoint them, but when everything is equal,
you must give preference to the children of
the soil. In lower grades, nobody should be
brought from outside, as you will find suitable
hands in abundance in Bihar itself. Why not
absorb them and mitigate the unempioyment
in Bihar, where it is very serious. Statistics
will show that unemployment has increased
by leaps and bounds in Bihar and is worse
than the rest of India. So, I request him to
take care of these things.

In a few days this Bill will be put on the
statute-book, but it should be applied in such
a way that the mines prosper and the mine-
owners do not cheat us again,

SHRI S. MOHAN KUMARAMANGA-
LAM : I was under the impression that
Shri Jyotirmoy Bosu had raised certain
questions in all seriousness and wanted a reply,
but since he has not remained here to hear my
reply, I presume he merely raised these for
rhetorical effect, and I shall leave it at that,

I entirely symyathise with the indignation
of Shri Ramvatar Shastri at what has been
happening in the coking coal mines over these
years. I know that he reflects to a very large
extent the feclings of the workers, as my
friends on this side like Shri Damodar Pandey,
who spoke carlier. I assure him that they
will be kept in mind when I deal with the
problems as they come up from day to day.

As for the question raised by my hon.
friend Shri Tiwary just now regarding the
sons of the soil being employed, I want to
assure him one thing.

No injustice will be done to Biharis at all,
But he must also appreciate, as I think he
does, that the technological requirements of
the organisation must be kept in front, not as
an excuse to deprive the people of Bihar, of
employment, but really, genuinely, for that
purpose.

So far as lower grades are concerned, I
THOE we ahouldbe Glear. Nof very miuch
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additional employment is going to be there
now because we have taken over running
mines. It is only when we expand the mines,
after a year or two, that additional employ-
ment will be available. But today, we have taken
over a whole vast organisation with a lakh of
workers who are already working there. I am
sure you do not want them to be turned out.
So far as additional employment in the lower
grades is concerned, in all the public sector
undertakings the broad policy that is being
followed is that local people should get
preferenee, Even it Bokaro that is being
followed and it is not a Bihari who isin
charge of Bokaro, but a non-Bihari and 1
think he has done justice to the Biharis,
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1 do not think any other new matters have
been raised in this debate which need a reply.
I commend the Bill, as amended, to the
House,

MR. DEPUTY-SPEAKER : The gques-
tion is :

“That the Bill, as amended, be passed.”

The motion was adopted.

13,33 hrs.

The Lok Sabha then adjourned till
Ten of the Clock on Tuesday, December,
14, 1971/ Agrahayana 23, 1893 (Saka).
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